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The House than adjourned
for lunch at twenty-four
minutes past oneg of the clock’

—

The House reassembled after lunch
at thirty-four minutes past two of
the clock, The Vice-Chairman (Shri
Md. Sailm) in the Chair,

I. DISCUSSION ON THE WORKING
OF THE MINISTRY OF COM-
MERCE

II. CLARIFICATIONS ON THE
STATEMENT MADE IN THE
RAJYA SABHA ON THE 10TH
MAY, 1933 ON US. ACCION
DESIGNATING INDIA AS A
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PRIORITY FOREIGN COUNTRY
UNDER ITS SPECIAL 301 LEG-
ISLATION

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Now the Discussion
on the Working of the Ministry of
Commerce, Mr. Yashwant Sinba lo
begin. /

SHRI YASHWANT SINHA (Bihar):
Mr. Vice-Chairman, Sir, I have 2a
clarification to seek in the beginning.
1 find from the order paper that lis-
ted in it is also clarifications on the
statement on Special 301 which the
Minister made yesterday, I seek your
direction, Mr. Vice-Chairman, whe-
ther you like us to talk about it while
discussing the Ministry of Commerce
or to seek clarifications separately
at a given time after the Discussion
on the Ministry,

THE VICE-CHAIRMAN (SHRI
MD. SALIM): That will be taken
up separately because the - speakers
are different.

SHRI CHATURANAN MISHRA
(Bihar): But Members are free tao
refer to 301 because the Discussion
is on the Commerce Ministry. The
Members cannot be restricted.

THE VICE-CHAIRMAN (SHRI

MD. SALIM): Not restricted. They

are free to do so. But we cannot
testrict others who are not speaking
on this Ministry but are seeking
clarifications on Special 301.

SHRI CHATURANAN MISHRA:
The subject is sg vast. They are
free to speak on what they like,

SHR] YASHWANT SINHA: Mr.
Vice-Chairman Sir, let me firs¢ state
that I deem it a great honour to open
this debate on the working of the
Ministry of Commerce here in this
House today. The Commerce Min-
istry occupies a pride of place in the
Ministries of Government of India.
In the entire mew economic policy
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of the Government, I think; the one
Ministry which is the most impostant
Ministry, the one Ministry where the
success of the new economic policy
has to be demonstrated the most, is
the Ministry of Commerce. From
whateyer little I know of the work-
ing of the Minitry of Commerce, of
the directiop of India’s exports and of
the performlance of India’s  export-
import trade during the last almost
three yearg that this Government has
been in power; I will begin by saying
thag it is in (he performance of the
Ministry of Commerce that the failure
of the new economic policy of the
Government is the most maifest. It
is here that the whole policy has
come home to roost and has produced
no results.

Mr. Chairman, I begin by refer-
ring to the trade policy statement.
It is importani to recount this beca-
use within a fortnight of the new
Government coming to power in June
of 1991—they took Power, 1 think,
on the 20th or the 21st of June—on
the 4th of July the then Commerce
Minister came out with a policy
statement on  export-import trade.
All this was consolidated later in
consultation with the Ministry of
Finance. On the 14th I think or
the 13th August 1991 he presented a
comprehensive statement on trade
policy to Pariament. I would like to
read briefly from that policy state-
ment. The then Commerce Minister
said:

“The export momentum built up
during the period 1986-87 to 1989-
90 ...."

They have very carefully chosen
this period.

“...when India’s exports grew
at an average annual rate of 17 per
cent in terms of US dollars was
lost in 1991 when export growth
decelebrated to only 9 per cent in
US dollars.”
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ind then “exporips in April-May, 1991
have actually shown a decline of 5.8
per cent.” “The restoration of the
viability of our external payments
situation was the most urgeng task,
and to this end the Goyernment an-
nounced a policy package on the 4th
of July.” The avowed pbjective of
this pelicy was to give a q)ush to our
exports. This is what it was.

The Annua] Report of the Commer-
ce Ministry which has a Preface by
the present Minister of Commerce
says:

“Trade policy occupics a central
place in our economic restructur-
ing"”

He admits what 1 said in the begin-
ning and then, paving himself a
upmpliment_ h~ goes on to say:

“The new cxport-import oolicy
announced for the period April, 1992
to 3lst March, 97 marks a water-
shed ih our trade policy, The basic
philosophy ©f the new policy is
that foreign trade flourishes in  an
atmosphere of freedom.”

The $asic philosophy -of the new po-
licy is that foreign irade flourishes in
an atmosphere of freedom. T am leav-
ing it at that as far as the new ex-
port-import policy is concerned, be-
cause I would like to refer to it a
little later in my speech. But in his
Forword the then Chief Controller of
Imports and Exports on this new
export-import policy echoed the senti-
ments of the Minister and said: “The
fundamental feature of the new po-
liey is freedom.” ‘

Now, T weuld like to go on to the
Annual Report of the Ministry again,
because these are important pointers
to the whole mental frame of the
present Government which has carri-
ed out all these policy changes. Here
the Commerce Minister says again
in the Preface: “The future direction
of the policy will 'be to prune - these
negative lists so that they contain
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only those items where exports  0i
imports ate to be regulated on ground
of safety. security, environment an
the like.” So, the export-import po
licy objective is only to restrict im-
ports or oxports to suit these ends
Which are thesc considerations?
Grounds of safety, security, enviror
ment and the like. It means the Gov:
ernment has given a complete 8¢
bye to such mundane, irrelevant con
siderations as foreign exchange, .
such mundane irrelevant considera
tiong as the health of the domesti
indusixy, the indigenous angle. Thes
are not important policy parameter
before the Government The Govern-
ment will restrict imports and export
only in areas concerning the securit:
of the country, the safety of the coun
try and other such consideration:
These are issues which will determin
the policy of the Government. Now
why I am taking = little time of th
House on this is because 1 am glac
Mr. Pranab Mukherjee, the Cahine
Minister for this has come He is a
old hand in the game. He has ser
ed under various Prime Ministers arn
he himself hag been both in the Com
merce Ministry as well as in the Fin
ance Ministry, the architect of th
policies that he is now compelled t
dismantle and dismember and to spea
in their support. ¥ can sympathis
with him. T car empathise with him
T have all my feelings for him, beca
use here is a very embarrassing situa
tion for him. T have great hopes fron
him and I have told him in persona
discussions also. because he is =an olc
guard. T think he will have some feel
ings for some of the policies whict
the Government of India has followec
auceessfully in the past. Therefore,
am reminding him that the new poli
ov parameters avre completely divorcec
from the reality of the situation.
Therefore. it is that all he avowec
obhiectives of the new trade policy
havn not brer fulfilled. So. going bae’
+o the point that T was making that
the measures mentjoned in the trade
nolicy statement which the Govern-
mert adopted nw 4th Tulv 1991 anc
put together in a paliev ' statemen
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before the Parliament vn l3th Augusi,
1991—we are in 1993 ioday—have
not done anything to contribute to
the promotion of exports, Why is it
dangervus? It is dangerous because
the predicameni that we are facing
Loday is largely because such policies
wure followed in the past in the de-
cade of the 80s, especially in the later
ualf ot the 80s. Therefore, we got into
these problems. Aad if the Govern-
ment of India coniinues to follow the
sarne policy, vontinueg to insist on
making the same mistake, I have no
doubt in my mind that we will pro-
cecd towavds the same dangerous
sifualion. Mr. Vice-Chairman, in this
context, I would like to refer, for ins-
lance, to thc position that was there

I am saying it because briefly non-

Congress (1) Governments weye in
power, it is very easy now for the
piesent Government to put all the

hblame on the four months or six
months that-we wecve in power or on
the eleven months that the National
Front Government was in power and
say that they were responsible for all
the ills that the country is facing to-
day. But you are deliberately conceal.
ing, knowingly concealing the truth
and that truth appears in governmen-
tal document here and there, if one
looks at them carefully.
Mr. Vige-Chairman. ook at the ira-
“de - imbalance., What was the
trade or trade difleit in 1979-
80? It was Rs. 2.725 crores. That was
what it was. What was it in 1980-81?
Tn the first year of the dangerous de-
cade of the Eighties, it was Rs. 5,838
crores, Subsequently, I am going to
read up to 1989-90, Rs. 5838 croves,
Rs. 580‘7 crores, Rs, 5490 croves, Rs.
6,080 crores, Rs. 5, 3‘)0 crares, Thon I
Will go to 1995 86 it goes up to Rs.
.8.763 crores then Rs 7644 crorves.
then, Rs. 6.570 crores, then Rs, 8,00'%
crores. In the last year of the Sev-
enth Plan, 1989-90 it was Rs, 7,735
cerores, New  these ~ are figures
from. the Fconomic - Survey of
the Government. of India. ' In
its- narrative - portion. what does
the- Eeonomic Survev say? The
Economic Survey says, “This perfor-
mance -is marked¢ by a Thigh
trade  deficit of about  dollar
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3.4  Dbilion per apnum during

the lasy five years. They include
ti: last five years”, They include
other areas also. Now when you talk

of the buoyancy of exports in the
lasi years of the Eighties, (hen, you
arg deliberately conccaling the fact

that there wag a greater buoyancy in
imports; and that ladia ~ incurred
year afier yeay an unsuitable and
dangerous (rade deficit. Mr. Pranab
Mukherjee is in the best position (0
undersiang this pariicular thing be-
cause he had aiso been the Finance

Minister. It is that unsustainable
level of our trade deficit, and our
crurent account deficit which has

caused all the balance of payments
problem which the country is facing
today. If we embark on the that
dangerous path again, then, I do
not want to be a gloomy prophet of
doom, but T have ng hesitation in
zaying that the cuntry will face the
stne difficult situation even in fut-
ure. Whar are the indications? = Mr.
Vice.Chffiairman, here iz the report
of the Parliament Standing Comm.
ittee on commerce. Now what do
thev say? What does the Annual Re-
port of the Minisiry itself say? “We
have hut 0.41 per cent of the total
slobal trade” That is the harsh truth.
That iz the insignificance to which
this country has been reduced over
thy vears.. The obective which has
heew set is 35 billion of exports by
the end of the Eighth Plan, The ex-
port growth rate up to the last fin-
oncial vear. up to January April, was
only 2.2 per cent. I do not know
whether the Minister hag got the flg-
ures for the whola vear. but this is
what it was whereas the - import
growth was huch. higher 13.8  per
cent 13.14 per cent-in dollar terms.

That is hecause of  this yaw-
ning  trade . #ap of dollar 33
billion up to that period. The esti-

- mates are it might go up -to dollar

5 billion. As far as tha last- financial
vear i« comeerned, some peovdle say
it might. go up to dollar 6 billion.
Now. ‘exports’ have‘not vicked up.
This is 2.2-oer cent or 2.8 per cent

“or-1.8 per cont - whatever may be the

wttmate - figure, Thig -growth rate. is
against a negative growth rate 'n
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the previcus year. So when you are
talking of this growth rate, it is
meaningless. Thjs grow(h means no.
thing at all. You have adopteq a
policy, “Give al]l the freedom in the
world to the exporiers, tg the Indian
industry, to everyone, exporterg and
importers.” You have alsp mentioned
in your various documents that one
of the reasons for the ghortfall in
exporis or for exports not picking
up was the import compression which
had to be adopted in the light of the
balance of payments crisis. Now T
have challenged this in thjs House
and I would like to repeat it. There
is no empirica] evidence that import
compression hag led to the deceiera.
tion in industrial growth op in the
deceleration of exports. And Mr.
Pranab Mukherjee happens to con-
tinue tp be the Deputy Chairman
of the Planning Commission. He has
a vast machinery at his disposal. I
~ ask you, I request yvou, to kindly
order a study of this. Let some group
study this. I would like (0 be faced
with empirical evidence to  suggest
that this import compression which
reduced ouy trade deficit 5o consider-
ably in 1991 has led (o export dece.
leragion. We were having in the Qu.
estion Hour, Mr. Vice_-Chairman, a
discussion on the import of raw silk.
Why is it that from ‘nil’, the import
of raw silk went up to 40  tonnes?
When we are talking of the fact that
thera should be a restriction gn imp-
orts, this is what we mean. Youy do_
mestic silk producers, your weavers,
are suffering. And, here, we have
spent lakhg and millions of dollars
in order to import raw silk which is
not a necessary import, from China
and from Brazil, When we made imp-
ort compressiong through fiscal and
monetary measures, it ig  precisely
this kind of import which was sought
to restricted. Mr. Vice-Chairman, T
would like to quote here the report
of the Standing Committee, Tt is not
the report of one particular party. Tt
is a report of all the partieg which
are represented in Parliament. And
that report says that unrestricted
impotts are bound tog adversely affect

[ RAJYA SABHA ]

‘Working of the 288
Ministry of Commerce

our balance of payments and  seli-
reliance which is one of the stated
objectives of the Import-Export Pol-
icy. And they stay, “The Committee
regrets to note..."—which is a very
strong condemnation coming from a
Parliamentary Committee—" ,...that
there is developing in the country an
overwhelming tendency jn favour of
import culture. This has spread con.
sumerism leading to weakening of
our self-reliance.” Thig is the report
of the Standing Committee. So, in
the name of export promotion, what
the Government ig doing is, import
promotion, What you are doing is,
you are creating a new psychology
of people depending on imports, of
elite consumption, of a totally distor.
ted picture of the economy, unnecess-
ary imports, wunrestricted imports.
And when, Mr. Commerce Minister,
you restrict the list of negative items
or restricted items in your Trade Po.
licy which is valid for the next five
years one hopes, you are giving free-
dom to the importers to import items
(1y which are going to hurt the
domestic industry and (2) which are
not required by our economy. You
had handled 5 far more restrictive
import trade regime and you had
handle, it successfully in the past. If
Indias exports have gone up from
Rs, 600 crores to whatever is the
figure now — Rs. 33,000 crores or
Rs. 38,000 crores — today, then, there
is no reason why all the policy para.
meters of the past should be so sm-
ugly, so callously, ditched. Mr. Vice-
Chairman, therefore the point I am

making is that the whole direction

of this New Trade Policy is wrong
and one hopec that it will be possible
for the hon. Commerce Minister to
take control of the situation and
make sure that this doeg not cause
the kind of damage which it is bound
bound to cause.

Now_ in the matter of exvorts, 1
am quoting from the Standing Com-
mittee. What have they said? We
have advertised, with great fanfare,
that the exchange rate poliev of the
Government. the complets Tibaralisa.
tion the complats econvertibility, in
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this year's Budget, is g great achieve.
ment. This ig the most shining ach:e.
vement of the Government and aii
this has been done starting w:.th tho
swreamlining of the Exim Scrips in
1991. The partia] convertibility and
full convertibilities op the trade acc-
ount are sought to be justified on the
ground that these are going to help
cur exports. Now, Mr. Pranab Mukh.
erjee should know better than any-
one that the exchange.rate  adjust-
ment policy is a debunked theory in
internationa] trade. Nobody Dbelieves
any more that if you change your
exchange rate, if you adjust your ex-
change rate, your exXpor({s are EOing
to pick up. We have dong that ad-
justment and we have pushed up the
price of the dollar to Rs. 32| today
and the ‘hawala’ is at Rs, 37/- or Rs.
38/- or Rs. 40/-.

SHRI JAGESH DESAI (Maharash.
tra)- It is at 39 rupees.

Mr.
at

SHR] YASHWANT SINHA.
Jagesh Desai tells me that it is

39 rupees. Now, if thig be so, if this -

ig the kind of devaluation which has
taken place, almost 100 per cent de-
valuation of the Indian rupee, and
after that we achicve p growth rate
of 2.2 per cent in exports, is this
policy justified? What has the Stan-

ding Committee said about it?  The
Standing Committee, after due con.
gideratiop and deliberation says:
“This variable performance in diff-
erent categories of product  groups
would lead to the conclusion that

across the board measures of devalu-
ation etc. have not helped  export
performance” ang if Y might add,
they are not going to help them even
in future. It ig going to be the same
story of disappointment and frustra-
tion if we continue to follow  this
policy.

Now, Mr. Vice_Chairman, why is it
thar we have embarked on this path?
Why is it that we are now liberalising
at a mad pace? Why is it that we are

debunking, we are denigrating all
that was considered valuable, that
wag considered worthy in our  S¥s-

tem? The simple answer to that, as
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i
we have said in debates on economiic
policy, is the fact that we are aciing
under pressure, We are tolg that this
i5 the line which India must adopt.
Thig is what it amountg to. We are
under pressure from the World
Bank; we are under pressure
from the IMF; we are under pressure

from the Asian Development Bank
and the policies, whether they
are policles in the Budget
or whether they are  poli-

cies in the Ministry of Commerce, are
being dictated from abroad and Mr-
Vice-Chairman, this is the  reason
why we are following policies which
are not going to lead us to Eldorado.
They are only going to lead us to dis-
aster. Now, just take one more eX-
ample of this Annual Report of the
Ministry of Commerce.

There was a time when the stock
market prices were going up. Then
every Minister in the Finance Minis-
try, including the Finance Minis-
ter, was vying with each other to
come and claim before Parliament,
before the people, before every for-
um in this country and abroad that
the increase in the stock market pri-
ceg was because of the liberalisation
of economic policieg of the Govern-
ment when that policy hag nothing
at all to do with what had happened
in the stock market. Similarly, what
does the Annual Report of the Min.
istry of Commerce say? It says:
“Consequent upon the positive liber-
alisation measures undertaken by
thig Ministry, eXports have shown an
improvement this year as compared
to the corresponding periog last
year.” Now, Mr, Vice-Chairman, cor-
responding period last year, I have
already told you, was a year in
which there was a decline in exports.
What satisfaction do you want (o
draw by saying that we have an
export growth of 2.2 per cent against
a projected growth of 13.6 per cent
or whatever was the target fixed for
the Eighth Plan and We have already
Yost that? Do you think we will ever
reach 35 billion dollars by the
end of the Eighth Plan? That appears
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to be a very unlikely target. But ag-
ain, what ig it which the Commerce
Ministry ought to do? I think ] have
no hesitation in saying that the Min-
siry of Commerce js barkinig up the
wrong tree. I have saig it :n a debate
earlier when Mr. Pranab Mukherjee’s
predecessor was here ip thig House.
I said thag there is a tendency on the
part of the Ministry of Commerce to
explain away its failure. If there is
any deceleration, if there ig any
shortfall they will find hundred re.
asong why that shortfall has taken
place from President Clinton to the
last cobbler in Agra, But if there is
any little suceess with which the
Ministry of Commerce or its policies
have nothing to do, then they will
be the first to rush and claim credit
for it. Thig is the tendency in the
Ministry of Commerce. For God's
sake, please get nid of this tendency.
Please look deeply, carefully into what
ought to be done. There are a lot of
things which ought to be done. But
one thing which I would like to em-
phasise is that along with micrg ap-
proach there must be a micro app-
roach. Unless you adopt a micro app.
roach, a firm-by-firm, a product_by—
product and a market-by-market
approach, your export targets have
absolutely no meaning because ulti-
mately if we say that we want to
achieve an export growth of this per-
centage ang we want tp have an
export growth of 5 billion dollars or
3 billion dollars in the next financial
year, thig incremental trade must be
fixed as a responsibility or. all those
star trading houseg and noh-stap tra-
ding houses ang on all the categories
you have created amongst export
houses. You must be able to call
your exporters, you must be able to
discuss it. You have a plethora of
export promotion organisations. Now
what I would like to know from the
hon, Minister of Commerce is whether
such exercise has been done in the
Ministry of Commerce. There are the
healthy industrial houses, there are
the strong, competent industrial
houses in this country. What is their
contributlon? What jg the contribu.
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tion of the public sector? What is
the contribution of the small scale
sector and what is the contribution of
the foreign collaboration company? I
don’t have the figures. I could not
get the figures in a hurry but [ know
this from past experience that the
contribution of the smal] scale sector
ig a very significans contribution; the
contribution of the public sectop is a
very significant contrbution. There
are some honourable exceptions am-
ong the large industria]l houses in the
country which are doing export, but,
by and large, the biggest culpritg on
the export front are those who are
in the ‘large’ category and those who
have the advantage of foreign colla-
boration. They are the ones who are
not contributing to the country’s ex-
port efforts. They are here only to
exploit our domestic market and
there is no reason, Mr. Vice.Chair_
man, why they camnmot be forced to
make more and more efforts and a
really significant contribution to our
export effort. So the point I am
making is, call them. Cal] all your
industrial houses, cal] youp exporters,
call your export houses and sit down
with them. Give the task tgo the
Export Promotion Councils. Ask them
to bring to you a list of what is going
fo be the export target of
export house ‘A’ or exporter
‘B’ ip relation to market ‘C’, in rela-
tion to product ‘D’ what is it going
to be in a period of time, in 1993-94,
199495, 1995.96. Now you have a
five-yeap policy of export-import. Ask
them to give you a target for the
next five years and it lis only then,
ifter you have broken if down expor-
cr-wise, product-wise, country-wise,
thag you can monitor it properly,
you can give them the assistance
that the need and you can ensure that
our export targets are fulfilled.

There is another area Mr. Viee.
Chairman, to which T would like to
make a reference because I have re-
cently written 5 letter to the hon.
Finance Minister opn thig and T thinlk
that is an area where we are missing
a lot of opportunity. Somebody bro-
ught it to my notice recently that in
project exports these is tremendous
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pqssibilizy and project exports is one
areg where there has actually been
a decline. If you look into the figures
given by the Standing Committee in
its Report, then you will find that
project goods have actually declined
in the last financial year over the
previous financia] year by 283 per
cent. Now why has thig situation
come about? Thig has come about be.
, cause the entire procedure for pro-
" ject exports, despite all the claims
of liberalisation whiech this Govern-
ment has made so far in 2 and half
or 3 years lis something which does
not apply to project exports and this
is one area, Mr. Vice-Chairman,
where 1 said there are tremendous
opportunities. The Committee, for
instance, said, “The Committee un-
derstands the consultancy and project
exports are entitled to only 50 per
cent of the benefit under income_tax
as compared to other exports. The
Committee sees no rationale for this
discrimination, particularly because
Indian Intellectual Properties can be
utilised to earn foreign exchange on

a much larger quantuin than at
present. The incentives given for pro-
jects and consultancy should be,

therefore, at par with other exports.”
Then they go on to talk about the
project exports. That is why T don't
want to go into the details. But the
point I am making is that this is one
area where it is possible for India, gi-
ven the stage of development in which
we are, to make a solid contribution
and there is no reason why we should
not take advantage of it and there
is no reason why the Government
should not look into this and make
sure that we exploit the potential
which ig available to us.

Now, Mr. Vice-Chairman, there are
many other areas but in view of the
limited time that is there at my dispo-
sal, T will not go into all those areas.
I will mevrely touch two or three other
important points which, to my mind,
are of extreme importance and whic’
require careful consideration for our
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future as g nation. The first is in re-
gard to international trade negotia-
tions. As far as the Uruguay Round
is concerned, we have repeatedly
pointed out to the Commerce Minister
and to the Government in this House
and outside and T would like to repeat
it that there is no reason why the
Government should shy away from
appointing a Joint Parliamentary
Committee on the Uruguay Round of
trade negotiations. This famous Dun-
kel draft was given in December 1991.
The whole of 1992 has passed and there
has been no agreement, not because
we were creating any difficulties, We
were lying prostrate. We were there
helpless. We were prepared to eccept
anything.

9 fm Y & Fgq € @, @, g9 S
HTTET &1, . .

We were prepared to accept their
blows but it did not come to that.
We were saved by a conjunction of
factors abroad because the EEC and
the US could not come to an agtee-
ment aud there was presidential elec-
tion in the USA. A whole year has
gone by. There was a danger that the
GATT round might be brought to an
end immediately after the assumption
of office by the US President some-
iime in February or March But, for-
tunately or unfortunately foy us, the
new US administration has taken 2
view that they would like to look
afresh at the entire Dunkel draft and,
therefore, the likelihood is that the
whole thing will remain pending and
it is only towards the end of the year
that something might emerge. As far
as we are concerned, I am completely
unable to understand the point of view
of this Government which is only
waiting for foreign impulses as if we
cannot dg anything. It might be
finalised in March 1993 or April 1993
or it might be finalised at any mo-
ment of time. So, we are not in a
position to take any initiative, I was
listening to the speech in the Rashtra-
pati Bhawan—the hon. Commerce
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Minister was also there—of the Tanza-
nian President. What wags the Tanzan-
ian President saying? He was saying,
“India has been the leiader of the Third
World. We expect India not only to
come to the rescue of a country like
Tanzania but we expect India ty take
the leadership of the Third Woxrld”.
This ig the leadership which came to
us naturally This is the leadership
which Mr. Pranab Mukheree, as the
Minister of Commerce, ag the Minister
of Finance, has assumed in his per-
sonal capacity, in international fora
and he has led the Group of 77 in
pointing out or projecting our point of
view. Now why is it that suddenly
India, a mighty, a great country which
used to occupy a position of pride, a
position in of influence, a position of
power, whether it is GATT or UN-
CTAD or any other international
forum, has become sg helpless? Why
is it that today we have suddenly be-
came so helpless that we have to de-
pend on President Clinton ‘to save
us, if at all, and we can’t take any
initiative on our own? Why can't the
Government appoint a committee?
The US Corngress is in a position to
influence the US policies The US
Trade Representative says, ‘“we have
to satisfy the US Congress and that is
why we must take action against India
under Special 301”. That is something
to which I shall come a little later.
Why is it that the Parliament of India
cannot be taken into confidence? Why
js it tha¢ the Parliament cannot give
direction to the Government? Why is
it that the Parliament will not be list-

ened to by this Government? I am sa-

ying this with al] seriousness about
the Uruguay Round, T am talking
basically of the patent system, our

patent law of 1970, in the context of
Special 301, in the context of the
Uruguay Round of discussion. I am
saying this not merely as a question.
It is a very shortsighted view to take
that it might lead only to an increase
in drug prices in his country and,
therefore, we should not accept it or
ask fer some safeguard in vegard to
drug prices, :
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Mr. Vice-Chairman, if I could take
a little time of the House in telling you
what exactly is involved, what is it
that the Dunkel proposals tell wus?
What is it that the developed coun-
tries are wanting India to do? What -
is the manner in which they want the
famousg Act of 1970, which has been
responsible for our economi¢ growth
and economic self-reliance, changed?
What is it that they want changed?
Mr. Vice-Chairman, they want that
along with process patent, we must
also have product patent., In other
wards, if these spectacles can be made
by one process it is possible under
our law for somebody else to discover
another process tg make the same
thing. But if you go for a product
patent, then this product is patented
and any alternative route to that pro-
duct is bared. Therefore, they are in-
sisting on product patent, Then, what
should be the period of patent? Ac-
cording to our laws, present laws,
as far as engineering goods and such
other items are concerned, the period
of patent will be 5 to 7 years. As
far as chemical goods, drugs, etc. are
concerned, it will be 12 to 15 years.-
Now, they are ingisting that it should
be 20 years across the board for pat-
ented products. This Is the second
point. The third point is in regard to
the definition of working of patent.
In our law importation is not work-
ing. The patent holder must come to
this country and set up shop here. He
must manufacture that product, fUn
the new dispensation importation will
amount to working. So, a foreigner
will take a patent; he will not manu-
facture that iem here. Ha will conti-
nue to import for 20 years, the period
for which he has a patent; and that
will qualify as working of the patent;
and we can do nothing about it He
will produce it there and export it
to our country.

296

The fourth point is in regard to the
reversal of the burden of proof. It is
a golden law of jurisprudence that the
burden of prouf will be on the prose-
cution all the time, In this partieular
case, we are saying the burden of
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proof will be on the accused on the
aetence, They wil have to prove that
he has not pirated a patent. How can
he prove that he has not pirated a
patent? He does not know about thc
patent, If I do not know about an
item, commodity, anything, how can
I say that L have not stolen it? This
is the Teversal of the burden of proof.
Then in our case, in our patent law,
therg is this compulsory licence of
right.  There is a concept of public
interest, The Government retains the
right under our patent law to ask a
patent-holder to make available' his
patent to any other person in public
interest on paymen of a suitable com-
pensation. This, accerding to the
Dunke] proposals, accerding to the
developed countries, will become jus-
ticiable. He can drag you to a court
of law. He can see that you don’t get
his patent and that he coninues to
have a monopely.

Then, what is patenting? Aeccord-
ing to the British law, all the laws in
the world, patenting will relate to in-
vention. By that legic patenting of
living organisms is forbidden. The
Harvard mouse has been patented,
genes have been patented, plant
varieties have been patented, seeds
have been patented. Therefore, there
is a great danger, The whole field of
frontier science of hio-technology is
now before us, We have made a lot
of progress in this field If we accept
the Dunkel proposals, then patenting
of living organisms, patcnting of dis-
coveries, patenting of all the discove-
ries in bio-technology will become
their right and we are going to suffer
a great deal because our research and
development, our science and techno-
logy will receive a knock. That is
what it is. By the same token, ato-
mic energy will also be brought with
in the purview of patents.

The worst, Mr. Vice-Chairman, is
the full system of cross linkages of
punitive action. It is not merely with.
in the GATT, it is not merely if you
violate IPR norms. it is not merely in
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the field of trade—of goods and mer-
chandise—that they will retaliate,
“lney want a cross linkage to be estab-
hshed with the World Bank and the
IMy'. This whole settlement, dispute
setuement machineyy in the GATT is
going to go completely wonky, is going
to acquire a completely new charac-
ter, A developing country like India,
once it iz accused of patent violation,
will be bauled over the coals not only
before the GATT but they ec¢ap shut
us - out of the World Bank, the IMF,
the Asian Development Bank and all
such assistance. Now, these are the
dangers. Look at it. It is hot a
simple case, If you take it indivi-
dually—the process patent along
with the product patent may not ap-
pear to be difficult. And take the
period of patent, it may also not
appear to be that difficult, But if
you look at the whole thing, all
these eight or nine points that I have
mentioned, together, it is a very,
very dangerous situation and 1 do
not know—f am being quite candid—
how many people even in Govern-
ment are undevstanding the implica-
tions. Mr, Mukherjee was kind
enocugh to call us. We had a dis-
cussion with him and we told nim,
‘“Please have a Parliamentary com-
mittee to go info this matter” He
had his reservations, I would like to
repeat it to him, My, Vice-Chairman,
through you. Even today, there is
time, Let us have a Parliamentary
committee. A Parliamentary com-
mittee must be able to go into this
matter in great detail and set the
guidelines for the Government. But,
if you continue to dither, if you
continue to vacillate, if you conti-
nue to think about it, then, it is go-
ing to lead to a situation where the
day President Clinton makes up his
mind—and he appears to have made
up his mind—that will be the day of
doom for India, And, with all the em-
phiasis at my command I am telling
you not only on behalf of many of the
Opposition parties here whose mind
I know but I am saying it on behalf
of many of the Congress Members
also whose mind also I know, don’t
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take this House for grvanted. As far
Qs e llteaeCidal Propecyy rigng are
ccncerned, Mr. Commerce Minister,
leg & pigual go thal tius 1S nog nego-
uable, ‘Lhis is not negotiable, We
shall wot negotiate on the 1970 Act.
There were iwo Joint Parliamentiary
Committees., %t took 20 years for
this country to arrive at that Act
and pass it through Parliament, Let
us not fiddle with it Let us not play
small, little, games with it to satisfy
our foreign masters sitting some-
where. This is something which is
not negotiable, This is something
which the Government must under-
stand. And, even if concessions are
made, compromises are made, in any
interaational fora, I have no hesita-
tion in saying with all the emphasis
at my command that we shall not let
it pass muster in Parliament. Here,
you are going to face a very difficult
situation and you will face a revolt
even from your own Members.
Now, Mr, Vice-Chairman, in this
whole thing about negofiation, lota
of mistakes have been made in the
Uruguay Round and I plead with
folded hands with the Government,
with the Commerce Minister, let us
not repeat those mistakes in future,
let us for once take a tough line, let
us take a line which is in our na-
tiona]l interest let us take a line
which is in the interests of all the
developing countries and let us as-
sume the leadership which the deve-
loping countries are prepared to give
us. India must once again assert
itself in the infernaitonal fora.
India must once again lead the deve-
loping countries and tell the develop-
ed countries that we are not going to
submit to any blackmail, to any
blandishment =and to any such
games, Now, regarding this 301, the
U.S. Trade Representative has de-
cided to name India under 301 for
priority action, And I uynderstand
that 80 million dollars worth of our
exports under the Generalised Sys-
tem of Preferences have already
been taken out of the GSP. This is
a kind of punitive action which they
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have taken. Now, it is important to

explain this. 7Thnig is an Act of the

U.D, congress whlch was first passed

um l¥i4 ahere 1s ofien a conlusion
velween the Super 301, 301 and Spe-
clal gul. Do, 1 wll Take a alile ume.
duper dUl relates 1o ihe rage an
mercnandise ana Speclal UL 1S some-
tang walcn apples 10 inteuectual
PIOpex(y Ilgnts seryices, insurance
and Investment. S0, if they wanp (o
lake action as they have taken

agawmnsi us, they will lake action
under Special 301. This provision in
the U.S. Trade Law, was sirengihen-
ed through an amendment in 1988

and the Special 301 came, Why dud
it come? Why was the U.S. Cong-
ress compelled to make this change?

it was compelled to make this

change because the whole U.S. ap-
Proach to the international trade has
undergone a change, It is no more
interested because 1t cannot compete

in trading in goods. The border

paradigm as the basis of negotia-

tions in the GATT round, in all the

previous seven rounds, is now being
given a go by. And why is it that
they are suddenly jumping over the
national boundary and ecoming and
delving into your bedroom, so to say,
and saying “what are you doing
about investment, what are you do-
ing about insurance and other ser-

vices, what are you doing about in-
telectual property rights?”’ That they
are saying because this is where the
US’s strength is today, Tomorrow
they may not have any interest. To-
day, they have no interest or very
little interest in goods, in merchan-
dise. They have an interest in in-.
vestment because they feel that they
can continue to export these services,
these patents and make money. Now
this is the reason why the Special--
301 was introduces in 1988 and the
US has now ‘taken action against
India. And what is it that some--
one, a petty official in the US Embas-

sy, has  given a statement which
appeared in  today’s Hindustan

Times where he has put it conserva-
tively? It says. “The infringement

by us of the US patent laws, of pira-



301

Discussion on the

ting, is costing the US about $ 40
million annually.” Now, there is no
official figure. I would like to ask
the Commerce Minister in all humi-
lity whether his Ministry has done
any exercise to find out if theve is
any truth in the US allegation that
We are piraing their patents and if
Wc are pirating then, why it is that
we cannot take action under our ex-
isting laws, Why is it that the
US, the aggrieved party, cannot come
before our courts ang file a case
against us? Why is it that they have
to pressurise us, they have to twist
our arm, in order tp have a totally
new patent regime?

Mr, Vice-Chairman, here 1 have a
report. This should be guite reveal-
ing. 1 have brought this document
because 1 happened to be in Washing-
ton last year, to be exact, on 8th
June, 1992 This is a report of the
Japanese Government on unfair trade
policies of the major trading part-
ners, 'India does not figure because
we are not a major irading partner
of Japan. This report chronicles the
Japanese perception of the US trade
laws and how they are unfair. They
made an analysis They had ten
countries and ten parameters, This
report, which the Japanese Govern-
ment has accepted, says that out of
the ten parameters set by them, nine
were being violated by the US trade
laws. Ning of them were being vio-
lated and this country which is the
international violator of all norms,
has the gumption to proceed against
us under the Special-301. I am sorry
to be saying this, Mr. Vice-Chairman
—I am not interested in US bashing---
but the ugly American has never
been uglier. If we had any hopes
from the regime of President Clinton,
all those hopes stand dashed to the
ground, By taking this action, which
even Mr. George Bush did not talke,
Mzr. Clinton has made his new face
quite clearly visible to say that he is
also as much of an imperialist as
anyone else and the US today is not
merely interested in Pax Americana
whether it is in politics or trade, the
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US is today the biggest international
rogue elephant stalking the land.
This 1s what they are and they have
no business doing it. This whole
matter is still under discussion in the
GATT itrespective of the fact whet-
her we reach a settlement on IPR or
not. The Uruguay Round is mnot
finished, Then, now dara they jm.-
pose the Special-301 in our country
and ask us to go and explain to
ttem? What does the Commerce Min-
ister say in his statement? The Com-
merce Minister says, ‘We will con-
tinve to impress upon the US Gov-
ernment that these issucs must be
resolved through a multilateral sys-
tem and any unilatecal action on
theix part is unwaranted”. Take it
to the GATT. You cannot take it to
the GATT because the GATT does
not have a regime on IPR yet. But
the general behaviour of the US
Government is something] about
which you can agitate in the GATT.
I would like to know why for the
last four years the US has been thre-
atening us under the /Super-301.
Why is it that we have not taken it
to the GATT? Let us take it to the
GATT Why don’t we lodge a for-
mal complaint against the US atti-
tude? The Japanese have done it
Since 1988, some figure is here. The
Japanese have taken it to the GATT.
The Japanese Report says:

“Tt bears mention in this respect
that of the cases brought before
the GATT Panely from January
1980 1o March 1992 of the 23 cases,
17 were against the USA and

GATT violations were found in
seven.” LI

This ig the internationa] violator,
violator of international nrms, an_d
they hve made this law which 1s
their municipal law, which is their
national law_ and they have the gu-
mption tp ask Indiy to come and
explain! T would most humbly urge
upon the Commerce Ministry, I wo-
uld most humbly urge upon the
Government of India: “Don't give in
to this US blackmail. Don’t go and
explain your position to the US”

302
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We are not under any obligation to
obey their internal laws. They can
prosecute you, they can persecute
you, they can haul you up  before
their courts. But we have the inter-
national Jaw and we have our own
national laws and we have powers un-
der them to reciprocate, to retaliate,
and there is ng reason why we should
behave like we are a Banana Repuh-
lic and there is Mo reason why we
should not behave like we are mighty
Republic in this world and face up
to the US challenge and take the
world on our side.

I see no reason why there RHas
been a failure on this front. I would
most humbly plead with the Com-
merce Minister because he has a lot
of experience. There have been fail-
ures in the past. But he knows the
intricacies of internationa] negotia-
tiong and, so, there ig no reason why
we should lose hope and there is no
reason why we should not take coura-
ge in our hands and remedy the damja-
ge which is being sought to be done.
Therefore, Mr. Vice-Chairman, once
we have that attitude, then this
whole talkk of globalisation, the in.
tegration of our economy with the
world economy, al] this new idiom
which, hag crept into our economic
thinking, we will find, does not
wash. It does not wash because no-
bedy is interested in integrating with
you, nobody is interested in seeing
that you go global. There is a lot of
difference and I am sure the Govern.
ment knows the difference between
interna] liberalisation and globalisa-
tion. T am all for internal liberalisa-
tion. Give strength to your industry

st that it can compete with the
world. But there iz no point in asking
them to swim when they are not

even able to move their hands. This
will not help the country and it is
only going to do damage. And, if you
are doing it under pressure, it is
time you stood un manfully against
such a3 ‘pressure and asserted our eco-
nomic severeignty, asserted our inde_
pendence. There ig no better opport-
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unity and there is no greater test of
this wiul than our response (o the
Special 301 that the Uaited States
has sought to impose upop us and it
is where the will of the Government
wil] be tested and once we take that
fight, Sir, I have no doubt that a
lot of truth will dewn upon our Gov-
ernment and the bankers that they
have put on their eyes, the blinkers
rthat they have sought to put on our
eyes and the eyes of the people will
vanisn automatically.

With chese words, Sir, I would
very humbly piead with the Comm-
erce Minuster that he should have a
relook at the working of his Mimistry
and make sure that the DMinistry
subserves the needg which it s

called upon tg do in oup system.
Thank you, Sir.
SHRI JAGESH DESAI; Mr.

Vice-CHAIRMAN, Sir, first of
fall, I am verry happy that
we have a pery very experienced
Commerce Minister. Earlier, both the
Commecree and Finance Ministries
were with the same Minister. [ think
the time hag mow come to suggest
that these two Ministries should be
with one and the same person. There
ig a reason for this. At present, we
are facing a situation where we want
to see that our difficulties regarding
the balance of payments which isthe

© most crucial thing, are removed. In

this sort of situation. it is the Finance
Minister who giveg concessiong for
the export trade and it is the Finance
Minister who wants tp see that we
have to borrow much less from the
internationa] organisationg so that we
cam stand on our own legs. Ag such,
I fel that my view-point will be
considered by the Government and
the Prime Minister.

Mr. Vice_-Chairman, Sir I am very
happy that in the last one year, we
have done very good work regarding
our exports. But earlier, there was a
move by the Finance Minister that
we should try to export value-added
goods. This wil] help create employ-
ment in our country and we shall
also earn foreigp exchange because of
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the value-added thing. But, unfort.
unately, 1 am seeing the reversal of
that policy. For granite, if exported
in the raw state, there wag an export
duty. That has been removed this
year. For iron ore also, that kind of
export duty was levied. J think, it is
still continuing. I feel thai the Gov-
ernment should (ry to see that ex.
ports are made of value_added goous.
If something is exported in semi-pro-
cessed form or in raw state, then
there should be export duty op that.
That wil] help ug to some exient (o
ger more foreign exchange.

Mr. Yashwant Sinha hag made
any points. And on many points L
agree with him.

AN HON. MEMBER: On many

he agrees, but on many he doesn’t
agree.

SHRI JAGESH DiSAIL Sir, I rem-
ember that when we wanted to fire
the Agni missile, there was tremen.
dous pressure from the United Sta-
tes of Aunerica that we should not
fire it. I raised this issue in this
House and said that if it ig not fired,
then there will be an impression in
the minds of the people that this Go-
vernment has succumbed to the pres.
sure of America, And within one
week, it was fired. Thig country will
not succumb to the pressure of any
big power. Thig country wil] always
stand on lits own legs. And this co-
untry will not succumb tp thig kind
of pressure of Super-301 o Special-
301 by America, Sir, I have seen
the reply of the Commerce Minister
in thig connection He hag given a
diplomatic reply. But there is much
i1 what he has said. This issue is
beiag discussed, This is not an issue
between India and the United State.
This {¢ a multilateral issue, and is
being giscussed in the Uruguay Round
of talks, and America should mot
have taken any action. T am  sure
that this Government will not suce-
umb to the Pressure of America or
any other cuntry. Whatever is in
the interest of this couniry, whatever
is in the interiest of the masses of

i
;
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the country, whatever is in  the in-
werests v our agriculturists, chat will
be uppermost in the minds of ~ the
Goverament. And I am very happy
that both the Prime Muinister and
the Commerce Minister, not once but
three op four times, bave tolg in
different forums that we shal] pres-
erve, we shal] protect the interests of
the common man, we Shall protect
the interests of our  agriculturists,
we shall see that the common man
can get his medicines at a proper
price. I am sure that in the discus-
siong at GATT, our Government will
take a very firm stand. ]I am sure
the other developing countiles are
watching what India does. Sir, I was
a delegate at the United Nanons
Conference on Trade and Develop.
ment in 1987. There was rremendous
pressure from the United Stateg and
other countries that we should pri-
vatise our public sector. But our Go-
vernment wag very firm. At  that
time, all the countries of the Third
World were looking towards India.
And I am very happy to say that at
that time Mr. S. P. Shukla who was
the Finance Secretary, subsequently
was looking after this work on be-
half of the Government. He stood
firm and we said that we are not
going to hear these things and we
shall decide our policy which is in
the best interest of the country. I
am sure, and T have ful] faith in
Mr. Pranab Mukherjee; he is also a
very progressive.minded person, ag 1
know him and I am sure that he will
see to it that no harm is done to the
common man of this country.

There are other aspects and Mr.
Yashwant Sinhg alsp pointed out ab-
out them. Small—scale industry i
a major party so far as our export
trade is concerned. There are exports
of handicrafts to the extent of about
Rs. 6700 crores. Similarly, we export
readymade garmentg to the extent of
about Rs. 8700 crores. Similarly, we
export readymade parments to the
extent of about Rs. 4000 to Rs. 5080

crores. But the point T am trying to . .

make ig that same itemg are there
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for our exporis and there is no
change. For the last 3 or 4 years I
have bene seeing (he same  items
for exports. I don’t understand why
We are not going in for some other
items also, Is it because there is some
quota or some kind of a restriction in
other countries?

[THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH) in the
Chair.]

Take the case of textiles. In  the
U.S.A. there is a quota: some ceil-
ing ig there. Under the GALT propo-
sals, they have beepn given 10 years’
period, reducing it for the first 3 (0
4 years, from 12 per cent and thea
for 2 to 3 years, the percentage is
higher. I am happy that our Govern-
ment has taken a firm decision that
it should be done within 4 (o 3
years and that the percentage should
also be increased. The Government
should stick to it, otherwise our ex-
ports will be adversely affected.

I am sorry there was not enough
time for me to go through the Report
and other relevant papers....

THE  VICE-CHAIRMAN (SHR]I
SHANKAR DAYAIL SINGH). Why
wag there not enough timg for you?
You are the only speaker from your
party.

SHRI JAGESH DESAJ: Actually I
kept all my papers at my residence.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): He did not have the time
to go there.

SHR]1 JAGESH DESAJL: I will try
to highlight some of the points.

As regardg our exports, in 1990.91,
the exports were of the order of ab-
out Rs. 32,000 crores. After the new
initiative taken by the Government,
the exports- -have gone up to Rs.
44 000 crores in the year 1991.92. As
regards imports, in 1990-91 the
imports were of the. grder of Rs.
43,000 .crores and they have gone up
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to Rs. 47,000 crores. Ougp trade deficit
in the earlicr yeay wag about Rs.
10,640 crores and it has come down
to Rs. 3000 crores in 1991-92. In the
current year, for the 9 moaths’ per-
iod, our imporis are of the order of
Rs. 47,0600 crores bui our exports have
not gone up to that extent and they
remain at Rs. 37000 crores. So,. in
the current penod of 9 monihs, our
exporty are less by Rs. 7,000 crores
whereas our limports remain at the
same level. Our trade deficit has gonc
up from Rs. 3000 croreg to Rs. 10,000
crores. How are you going to make
up for that deficit? What we are told
is that our trade deficit wil] be about
6 billion dollars ir so. Idonot know
the latest figures. I would like the
hon. Minister to tel] us the position
ag on 3lst March 1993 and whether
the trade deficit which was earlier
of the order of Rs. 3000 crores has
gone up and if so, to what extent it
has gone up. T would like to know
from the hon. Minister what meas.
ures he is going to adopt to see that
in future we shall be able to reach
a growth rate of 15-17 per cent,
which he wants to achieve. T would
like to know whether we will be
able to do it or not.

Then, in regard to the question of
services, to which Mr. Yashwant
Sinha also made a reference, I  st-
rongly feel that we should not accept
it. It was not there carlier in the
G.A.T.T. negotiations, We should not
accept it, Why should we accept it? If
we accept it, what will be the reperc-
ussions in our country? Are we going
to allow foreign companies in the
banking sector? Are we going to
allow them in the life insurance
area? Are we going to allow them in
the general insurance field? Are we
going to allow foreigners to  tioat
companies ijn our country in these
areas? Sir, we have had a had ex-’
perience. When I spoke on the Fin-
ance Bill yesterday, ] quoied some
paragraphs from a report o the U.N.
regarding privatisation of/ the public
sector. I warneq as to whgt would
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happen in the Third World countries.
11 rmore foreign capital comes 1n.o Lhe
coun(ry whar will happen? 'Lhey wiil
Jeoparuise oup interests, both by their
interference and their dominanon. lr
we allow them to that extent, I fear
about the consequences. Let us not
go back to the days of the East India
vompany. I am sure the Gov-
ernment will take care of it
We should see that this sec-
tor should not be opened up for
any foreign company, or, for that mat-
ter, even for any private sector  oOr-
ganisation din India. At least, we
should no¢ allow foreign companies in
these three areas.

Then, I am happy to find that there
is less export of iron ore in the firs:
nine months of last year. we wanteu
that we should not export raw mate-
rials, but only finished goods. Tnere.
fore, I am happy to see that export
of iron ore was less in the first nune
monthg of last year. But what about
our tea export? Export of teg  has
gone down. What efforts are you go-
ing to make to see that the export
of tea is increased? The same thing
in the case of tobacco, of which Dr.
Sivaji always speaks. There also, the
export ig less. What measureg are

_you going to adopt to see that the
exports of such items are increased?

About the full convertibility of the
rupee on trade account, J would like
the Government to again ponder over
this and see whether it ig going to
be bcneficial or not. I have my own
doubts on this. I had expressed my
doubts on this earlier also. I am
reiterating it again today. I feel thai
the earlier Government scheme in res
pect of export promotion—where con-
cessions and incentives were there—
will be far better. Tt is far better than
permitting them to -meet their re-
quirements of foreign exchange by
buying it in the open market. My
worry here is that they will only im.
port such items where there is a
high margin of profit aftey manufac-
ture, but they will not import items
which are required for the cdmmon

(1] MAY 1993]
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man. As such, I feel i(ha( we may not
have enougn foreign exchange eve:l
tor 1mport of petroleum producis.
We may have ip take it from  tne
marker. In ihe case of buik unp-
OTtg llKke petroieum the excinange raie
wij go very high, This wiil, 1n turn,
put our indusiries as well as the con-
sumers in the hands of manipula.ors
who will releasa foreign exchange
only when there is a bhig demand
from departments like Defence, Pet. .
roleumn, etc. I hope the Government
will look into it and see how  this
problem can be solved.

Lastly, we have the G.A.T.T. pro.
posalg relating to agriculture, servi-
ces, patents and intellectual property
rights. I hope the Governmeng will
take care of it and see that they do
not accept such proposals which will
be deemeq by the people to have
been accepted, as if we have yielded
to prssures from big powers. That
should not happen. I have full faith
in the capacity of our Commerce
Minister and I am sure under the
leadership of our Prime Minister
these difficulties will be removed,

Coming to the IMF and the World
Bank loan, whether it is liked or hot,
whether it is accepted or not, we
should alwayg say that there are no
conditions, T know, nobody is going
to agree to that, but I am happy that
on two occasiong we have declined
the offers of the Worlg Bank. The
one was whep the Railways wanted
loan from the World Bank for mod-
ernisation, they had put a condition
that all the six units ynder Railways
wanted loan from the World Bank
for modernisation, they had put a
condition that all the six units under
Railways should be privatised and
the Government did not accepr it.
Our Prime Minister has sai it not
once, twice or thrice that we shall
accept forelgn collaborations or
foreign aid only on our own terms
and conditions which are beneficial to
our country. T thin that is the app-
roach which must be put into prac.
tice. Similarly, for Narmada alsp the
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same thing was done. I am sure we
will not succumb to any pressure, and
this country and the people of this
country will not tolerate any kind of
pressure which will humiliate us or
which will be against ocur national
interest. :
Sir, T am confident of our capacity,
yet we have to go mileg ahead. The
picture of ouy exports during these
9 months has not been bright. As
such, the Government and the Com-
merce Ministry should syggest to the
Finance Minister how our exports
can be increased and how import of
non-essential items can be eliminated.
We shal] all back you in this respect.
If this is done, I think we shall be
able to check our balance of payment
position. Otherwise, we shall be in
a very very bad position and nobody
will be able to help us. ‘
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PROF. M. G. K. MENON (Rajas-

than): Mr, Vice-Chairman, Sir, we
are discussing here matters relating
o the Ministry of Commerce and this
Ministry essentially deals with mat
ters of imports and exports from the
point of view of meeting various Ob.
jectives in national development, The
Chairman of the Standing Committee
for the Ministry of Commerce—this
deparimental committee is a new Sys.
tem which has been introduced—Mr.
Gujral, had presented itg report yes-
terday on the working of the Minis-
try of Commerce. I think it brings
out many aspects which should be
carefully gone into by the Ministry.
1 strongly endorse many of the com-
ments which are made in it. It is not
my intention to go into it because the
Committee has already gone through
it. But what is important for us to
recognise is that the position with re-
gard to export-import front is cer-
tainly not satisfactory, I think we
have to recognise that and we have to
vake measures in a direction which
will make it satisfactory. In the
carlier phase there was a com-
pression in imports—we are familiar
with that—but in the later period—I
have got all the figures but 1 don’t
want to take the time of the Hoyse
going through (he figures—we had @
significant increase in impoOTts. The
desired export level which we should
aim at would imply a growth of the
order of 20 per cent if we really want
to be in a satisfactory position and
even higher. T s€e No possibility 'at
the present moment. The situation
being what it ds, it could not be ach.
teved. T am full-, swar~ that the
hen. Commercs Minister has said that
this is a maior challenge. He has acce-
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pted it, He says, “It is a challenge”.
But I don’t see any real measure in
what the Government has put hefore
us which will bring this about.

SRl geen wRIgTEy (afed
FUEY . A &AW A S geEw
& %) anforen watem 1 W T &

SHRI SUKOMAL SEN (West Ben-
gal): What a pitiable condigion!

SHRJI S. JAIPAL REDDY: ] think
all of them are busy exercising their
conscience elsewhere.

PROF. M. G. K. MENON: I don’t
see in the present policies which are
before us, the possibility of achieving
the export growth rate, that we should
achieve, to meet the genuine im-
port requirements. That ig the first
point which I would like to make. I
think the position is acute because of
the world situation as it stands. One
has only to look at the economic situ-
ation the recession and the problem
that exists in al] the major countries
in the world, whether it is the Uni-
ted States, Britain France, Germany,
Italy, the fermer Soviet Union, the
countries of Central Eastern Eurape,
Japan, etc., name any country which
figures in- our export list. You see
nothing but econamic problems, re-
cession and troubles. Tt is against this
background, of what exists there,
that we have tg achieve these “ex-
ports, The second point is that im-
port element is of the greatest con-
cern because the way we are procee-
ding at the present moment, our
imports are bound to increase. We
have only got to look at the manner
in which petorleum consumption oil
consumption in ganeral has increased,
continues to increasc. In my view, on
the basis of the current policies .of
the Government_ the steepest increase
is in torms of transport vehicles. The
arowth in transport vehicles is about

2 to 4 timeg our road system on
which they will operate. Transport
vehirles automatically means fuel

required t~ onerate. Recenty I read
an interesting analysis of _the situa.
tion in China, If you look at the
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growth - of oi} import by
China, it is very significant.
It has oi] of its own. Jt hag gone far
ahead of ug in terms of being able
to give up the two foreign companies
for foreign investment contracts for
exploratory drilling, assignment of
basins and the like. In spitc of that
the growth rate of oil import by that
country ig such that they would have
to pay for it by exports which they
would only be able to do through ex-
ports of weapon system principally
to the Middle East. This iz the basic
conclysion of the UN how China is
going to opt. I don’t seq us doing it
on that basis. I see no control on the
‘import system. J am not talking of
‘import control which would harm the
economy of the country, but impart
control which prevents unnecessary,
ostentatious, growth of the economy.

The first point, as I said, is the bal.
ance between exports and imports.
The second point relateg to the ques.
"tion of measures that have already
been taken. We are familiar with
them. These measures relate to de-
valuation in the hope that our pro.
ducts will be lower in cost
in the export market. I think
that the advantages that grow
from jt have all evaporated.
They do not exist now. There is the
“whole question of liberalisation in the
~hope that one would have the in.
dustry respond to it, be able to pro-
duce whatever is needed in the ex.
port market and supply it on a large
scale. But T dp not think that liberal.
isation hag really percolated or per-
meated in any sense of the word. It
is only 5 mater of structural reforms
at g certain level. One hag had the
hope of foreign investment and we
have seen any number of statements
given. on -the number of proposals
cleared. But the clearance of propo.
sals is very much different from
their actual investment, actual pro.
duction and foreign exchange earning.
It is an entirely different matter (o
have a Yberalisation philosophy by
which you say, “All right anyone
can come in and set up industry. We
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do not allot from the Governmerni
foreign exchange for the purpose.
You can bring in money as equity-
You can set up industry. Al]l the re-
quirements of capital goods and the
like and the extent to which we don’t
have indigenoys material, you can
import them either through exports
or by buying foreign exchange in the
opzn market.” You leave jt on an
open basis for the industries te
function. The Government does not
allow foreign exchange for the pur.
pose. But the Government does neec
large amounts of foreign exchange
for many, many import items,, prin.
cipally, il fertiliser and defenc:
goods. A number of them are listed
So, in that sense, we dp need foreig:
exchange earnings of a significan
magnitude. Therefore as I see if
about these measures which hav
been taken, namely, devalua:
tion, liberalisation the question ¢
foreign investment, if you look at th
Report of the Parliamentary Com
mittee—the composition of the eX
ports lin the various sectors show
that some have shown negative grc
wth, others have grown very poorl
and some of them have done well-
it shows that these are not the meas
urss  which, on a general basi
produce results. Therefore, T do be
ieve that the measures taken by tt
Government up till now are mot ad
quate for the export growth that
really required for the country. No
there are obvious things which ever
body knows about. But, T think
should be placed on record on
again that if you aye looking for e
port market, quite clearly, the fir
item is price, the cost of productic
How is one reducing the cost of pr
duction in the country, as it stand
There iz no indication of this becau
thery is finflation. The prices of ma:
of the itemg are going up: for exa
ple, the electriciry rates for the !
dustries have gone up and o &
many such items.

There is a competing domestie ¢
mand and that has to be taken ez
of by a large volume of productic

\
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So, we need to produce much larger
volumes if expor(g are to be made
viable in the long-term, There are
supply constraints on a large number
of items. Repeatedly, one find that
itemg produced today are not avail-
able and, therefore, you have to go
about finding out new suppliers, new
prodyciion and so on. But if you
look at the Japanese production, you
will find plants where invention is
only a few hours because they know
that that particular itemg to that
specificavion will arrive within a few
hours in sufficient quantity to meet
the production requirements. Here,
on the other hand, the factories are
expected to have large inventories
which lock up capital There are also
a large number of procedural bottle-
necks. We are aware of that, like, in
terms of the taxatiop system. There
is the whole question of quality cul-
ture and, today, not only culture in
terms of performance of a product, as
you see it like the zero-defect sys-
tem and so on, but also environmental
quality has to be dealt with approp-
riately. Overall, there has to be a
major effort at an export culture. I
think ¢n most of these that I have
stated here I find that our effort is
not up t5 the mark. The other major
area jg of infrastructural deficiencies
that exist at the present moment,
whether they are in terms of airports,
sea-ports, roads, rail tramsportation
or electricity availability, Every one
of these items had deficiencies in
terms of numbers and I have had oc-

-casion to speak on them in this House

earlier. These deficiencies affect ex-
ports So, the assumption that ex-
ports is a matter which ean be han-
dled just by the Ministry of Com-
merce by itself is g mistaken idea. The
Ministry of Commerce jg an enabling,
datalysing Ministry in which many
T see the
hon. Minister dealing with énergy
sitting here. Unless he cunplies ener_
gv, no factory will ba able to gperate
which can provide goods for eXports.

We know the problems with regard

to energy, We have been witnessing
them in the city in the last few
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weeks and we also know what had
happened in the past.

The other aspect is about co-ordi-
nation which ig very imoprtant. If
you are talking about co.ordination,
there is a Cabinct Committee which
Was set up on trade investment. I
believe and the hon. Minister knows,
that there is a specific Cabinet Com-
mittee on exports I would really like
to know about the functioning of
this Committee and whag it is doing
with regard to ensuring the necessary
co-ordination because without that
co.ordination, gne singls weak link in
the gsystem is enoygh for the expor:
drive to be stymied or greately weak-
ened.

I have seen a large number of ex-
ceedingly good recommendations
whichi the newly constituted or newly
funciioning Board of Trade has made.
1 will be glad if the Commerce Min-
ister enlighteng the House on  what
has happened to those recommenda-
tiong in terms of implementation be.
cause I believe many of those recom-
mendations are important. But 1
dont know where we are with reg-
ard to implementarion.

There is another important area
relating to the functioning of the
State Governments in this country
because one hag to recognise  that
while the Miinstry of Commerce
deals with the Central Government,
production which actually resylts in
exports or activity which calls for
imports, takes place throughout the
country and essentially the  State
Governments are respomsible for
these areas. Unless the State Govern.
ments have an approach to cutting
down imports and supporting export
drive I don’t think the Central Gov-
ernment by itself can succeed and T
believe g major effort should be made

to ensure that the State Qovern-
ments function the way the hon.
Commerce Minister would lke. I

don’t see in the Reort or anywhere
elze a clarification on thig issue.

A5 we move intg the future, I
would like to mention that the com.
position brought out in this Report
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ig interesting. At page 4, it says
“The Commitiee noied that exporrs
have declined in dollar terms in the
following sectors.” Most of those sec-
tors are plantation spices, ores and
minerals, processed foods and things
of this nature, including, of course,
electronics and computer software.
In the same page they say that there
is a third group of products where
the increases seem to be real ag they
range {rom 63 per cent to 16.7
‘per cent such as engineering goods,
- textiles, handicrafts, carpets ete. I
think there is g reason to focug our
attention on such products. We should
look rnmt areas which are our
strength and T believe that in the
long_term the strength of this country
lies in its people, particularly the
cducated and highly technically qu-
alified individuals, What we aciually
pay to them is a miniscule compare
to the payments anywhere else in the
world. You take, for example, what
you have to pay an engineer in this
country who uses tools tp carry erl
sophisticated tesping. You will find
that it is one.tenth op one.twentieth
the cost of an engineer in Europe,
US or Japan. So, there are a large
number of arzas where skiller person.-
ne'! become the key to cost of produc-
tion and 1 think we shoulq focu- our
attention significantly on that. There
are new areas developing which
relrae to electronies, informaties, bio-
techno'ngy and the lie and these are
not areas in which the results will
come out rhe next year op the year
thereafter. But these are areas where
it will take time to develop. But, in
the lTone term, they will be key areas
for develonment If you look at the
‘exnorte from Javan or the produec-
tion or enmnosition of the Jap-anesa
goods. historieally. vou will find from
heavv areas like shiobuiding and
chemieals and so on thev have moved
on tn this range of oroducts and
"much of the innovation, a great deal
of oroduction of high valu. added,
takee plara in small.and medium scale
sectors. For examole. tnday. in the
~ eomuearer field. oractieallv all the so-
call> PCT they get made by the
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NTL and it is not IBM. If you loo.
at these computers, you wil] find tha
it is the Apple and the Mackintoskt
etc. which are in the game. The mai
point is that this is where the prospec
lies and not 1 ihe large MNCg an
TNCs and we do not, at the presen
moment, have policies in my view
which are suitable or adequate o
appropriate to venture capltal ant
equity participation by financial ins
titutions, multiple participation b:
many different groups jin such ven
ture capita]l possibilities. This is th
only way in which we will encourag
innovation from here. Therefore,
think in ‘the long term, apart fron
our traditional areas of  strength
these are the areas which we shoul
capitalise on.

Sir, I would like to come to a
areg which I find is neglected esser
tially in the Report of the Ministr
of Commerce and my friend here. Mi
Yashwant Sinha, has already spoke
and spoken quite exhaustively <
that. The point which ig a matter «
great concern to me ig the discussic
or the Uritguay Round and the Dut
kel Drafi. It is a matter of concer
to me because we have repeated]
said that there should be a speci
debate or discusion in Parliament ¢
these and that was what was agree
upon when we met before we close
in December last year. No such di
cussion has taken place. It has al
been proposed that there should 1
a small committee of Parliame
which should discuss in detail ti
implications, Nothing like that hasy«
been coustituted. I am aware of tk
papers which are available with tt
Ministry of Commerce concerning th
area. But they certainly do not pr
vide what I think is necessary to |
provided by the Government.
fully agree that we are a part
globalism, we are a part of the inte
national community. and we cafin
take an isolationist posture and kee
ourselves away from everyone el
and, therefore, there will be, in ms
ters of trade involving manufacture
goods, involving serviceg and mwc
ving all sectors, a linkage, a relatiol
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ship, with the rest of the world com-
munity. What is important for us to
recognise is our own interests, and I
would like the honcurable Minister
of Commerce to teil us, in the short
term as well ag in the long term, the
Prog and cons, if we accept a parti.
cular proposal as i¢ siands, sector by
3¢ sector, that this i what will happen
. agriculture, wha; will happep in
chemicals, this ijs whar will happen
in Pharmaceutical areas and thig is
what will happen in the dual areas
as We move into bio.technology and
patenting of living systerms and the
Iike. Certainly, there will be advan-
tages to ys in some sectors, there
will be disadvantages, and we cannoi
expect the world {o have a general
agreement which will be totally ad-
vantageous to us. Therefore, there
will be pros and coms. But I would
like to know the prog and cons that
the Government sees in the short and
long terms, and with particular refer-
ehce to aspect which relate to  our
own national well_being, the question
of vast numberg of our people, the
food requirements, the questiogn of
equity within the country and the
like, ag well as (he specific area  of
responsibility of the Ministry of Corm-

merce, ;(iz. the question of export
and import aspects. What happens
here? There is no such analysis,

which .r}gave Yet seen, presented by

the Goveknment. Ang I belive that

such an analysig should be done as
«al® What would happen in a  year's
» Stime, if we accepted it, and what
what would happen in ten years’
what would happen in ten years'
time. And in that context, what are
the measures we should take to  st-
rengthen? For example, it is very
clear that one of the sectors which
will be tremendously affected by
accepting the area of product pat.
ents would be pharmaceuticals. What
are we going to do in this particular
area because, after all, there ig a
vast difference between someone
who earns 200 dollars a year as in
this country and someone whp earns
15 to 20 thousand dollars a year in
the rich countries, in regard to the

came medicines? If you look at the
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i
current costs of the mos| avail-
able medicines—l have got a

list of items here—you wil find that
they range from 3 to 12, (hat is, the
Indian prices are lower to that ex-
tent than the prices in Europe ar
prices in Japan or prices in the Uni-
ted States of America. Now, the
whole point is: Are we gomg 1o have
a system in which, having accepted
this, al] these prices will go up to in.
ternationa) leve:s? We talk of a level
playing field, Tha; is the basic concept
of the Dunkel Draft the Uruguay
Round and free trade and everything
else. Bul jg the playing field of the
world level? That js the first ques-
tion. Are we really calking of en-
foreing equality between unequals?
If so, what are we doing about it
because, for a long time, the impres-
sion gathercd is that except  for
marginal elements in some areas like
textiles and the like, we have really
not fought for ouy rights and brought
out the basie  situation that exists,
Now I could go into great details on

the wholg Indian Patents Act and
what it stands for and what the
advantages are and so op and so
forth. T do not intend doing so at

this stage because I do believe that
it ig enough to say that the Govern-
ment did make a promise in December
1992, in thig House that we will have
a full.scale debate just on this one
guestion, on this issue relating to the
Dunkel Draft and the Uruguay Ro-
und, and that the Government wo-
uld take the overall view of the
House into account in further negot-
iations. That has not happened though
almost five monthy have gone by.
There is also nn Committee, And I
do think that in these matterg it is
much better for a small group to eit
for a very detailed analysis and then
make a presentation, and have a
further discussion, based on their re.
port in the House jtself. There are
many implications. And T am glad to
sec the statement made by the hon.

Commerce Minister when he talked
about the application of the Special-
301 with regard in India, And he has
expressed essentially hig concern at
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the attitude taken. There seems  to
be no sense of balance ip this appli-
cation. Afier all if they say there has
. been a piracy or an infringement, I
would like to know as tp what the
magnitude of that piracy is and what
the magnitude of the infringement is
and how much the U.S, business has
actually suffered ag g result of this.
There should have been ap indication
of the magnitude becausc, after all,
one takes action in the way they
have been proposing or they  have
been threatening or dealing in  the
past only if it is a serious enough
issue. Every single statement of the
U.S. Administration gays what their
trade with Japan is and their own
concern with regard to the Japanese
exports in the U.S. Therefore they
are raising barriers’ So, I do not see
that they have really a cause or a case
for proceeding against India in this
manner on the basis of what might
be some eventg or some incidents of
a certain magnitude but so trivial that
it should not really figure in the re.
lations between our two countries. I
hope the Commerce Minister will be
able to adequately bring this out in

the discussiong with the U. S. Gov-
ernment.

With this, T would like to conclude
by essentially saying that T am.
deeply concerned about our  ability
to export as much as we should. I am

detply conecsrned about our inability

to control our imports and the pro-
cess of liberalisation which will lead
to increased demands for import of
goods, not for the essentials but for
meeting what T would regard ag lux-
ury demands of the upper sections of
our society. T am concerned that we
will not be able to deal with the
préssure« the way we are proceeding
with regard to the Dunkel Draft or
the Uruguay Round if there is an
agreement by the U.S.A. with the
Furopean Community to proceed wtih
them and action procceds rapidly and
T would Jik~ to see thatr we do havea
very early debate on that subject, Tn
fact, when we discussed this in Dee-
ember, the Government had even

[RATYA SABHA]

the Ministry of Commerce 336

saia that they might consider calling
the Parliament earlier for a speciai
session in which one would discuss
the jigssue. Bug far from that. Parlia.
ment has been in session We have
gone through all the other business
and we are gt the point of concluding
and mothing has happened So I think,
this matter is being taken much too
lightly. I certainly know that the
Commerce Minister, Shri Pranab
Mukherjee, would be sericus on this.

1 would like to coaclude by saying
that I have seen the Draft Technology
Policy brought out by the Ministry
of Science and Technology. We have
not had a chance to discuss it. This
is mot really in harmony with an
earlier  Technology Policy State-
ment which was also adopted by
the Government in 1983 announced
by Mrs Gandhj and in which one of
the prinicpal architectg in framing it
was the hon. Commerce Minister. So,
1 would like him to really ensure
suppori for technology. I believe it
is the lack of technological capability
in our industry which wil] prevent
us from holding our position in the
export marketg of the world. It is
not enough ta get the technology in.
There are rapid changes and rapid
development, We should be able to
absorb thz technology and be able to
take to developed technn]ogy} ut that
will not come about unti]l we have the
technological strength in our country
itself. That is the whole purpose of
self_reliance T think the hon. Commy
erce Ministe,y knows fully well what
I have in mind.

I would like to conclude with the
point relating to the Intellectual Pro.
perty Rights and the question of its
relevance to the country as H
whole or the question of social jus
tice by quoting from Mrs. Indira
Gandhi’s address to the General Ass
embly of the World Health Organi
sation in May 1982.

“The idea of a proper world orde
i one in which medical discover
ies Will be free of patent- and ther
-will be me profiteering from . 1if
and death.”
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I think that is the spirit which sould
inform not only the areas of medicine
and health, but also the
other areas which are of larger so.
cial concera such ag food and the
like. I hope the hon. Commerce Min-
ister will keep that in mind. Thank
you very much
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gaar £ fF wdT 1991 T 4G
1991 ¥ 9T AFH 1992 ¥ AH9Y
1992 ¥ #= wrw Fr faumw
25999. 30 FUT ¥ FTFT 33052
B1 ®U g MAT| I fAiw WO
fagrs feger foa wafimi #1 fAale
gar am, 33 ot 3 AT vaw 39
gT IAR, AL AIIRH, HIT,
gf et q9ST, FIST, AFTI FT A,
FEIT T | 9T 1991 & AHAT
1992 ¥ 19 g frafa ¥ 18481.
84 FOT wWo w1 frala SN
qARET #T gAT A7) AF TH T@
AIT 1992 & @AY 1992 H FTA
fate =1 o1 fwrd feem <Y
FmfiEl #1 gUT1 A 33052, 69
FOT WU F fagla # = amwiei
% Fafe @Y Tfr 22960.27 F%
Tqu @) gt a% fF fAgig 3 a9

T AR AT WG] FIAATG F I
M ogE &) ogwe faw daEmew &
T I FH 991 =41 & fF o«
Wt frata gt & g A e
IqE @f4s azry, =9er, ®1sr  TA-
Eﬁrﬁaﬂmmﬁﬁl“r@'m
¥ fala ¥ afeg #r gwar g
affrsy  gq™g T w@r &1 H
Fifsy oY oY ¥ ag wEw F
TR E fa:maﬁﬂﬂm"rq@ﬁ
%Fﬁﬂ%?ﬂﬁﬁ*ﬁmﬁﬁ T
T T BT A

1
1
ﬁ-ﬂ’

arfpfetes AT 1 w5 &)
o g0 o a@ T IR T ®
g fr gl oy ffe 1 o &

fw  wmg &Y S®w@ B, @WR
i ®&t ¥ ZrU AMEAR T
LR mmmw%ﬁa&mﬁ
Frfefsoa ar@ #®1 &8 @ F4r
faatw =1 T|@W ¥ faw wmma w5

L L ERE Jeftatdt Imi ¥ owd
aaeqr H AT A4S ATE & Y gw -
ar w=d 2 5 5w g & gwawr
& qrforeg ®el ¥ =W A &t fEer
e Fg fF gawr faole awm@r
FO BT ST W R, FHOST I

qﬁaﬁéﬂsﬁﬁmmﬁm
FeER T W gEE ) @ dfet
I AN AR g R oag
F|EFW ¥ dfw g7 fagw  qfesd
'aﬂn?"rarrmwtagu
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BHIR IW F wEREl SUWN I¢ UF 2T
gIAq g, Azwdl gE qE@ g AT
Frforsg wel w1 BX o AL ¥W &
TARET IACT 9T OF gL T ET

AR TSI HAEE F T oy i
St g I@ OF FA ow Ag gfF
g gATX IW F T@aWl AWM faam
w1 Udt T #w fowm w afags
FW FTAT 1 GIL, 301, AT 301,
e, s¥a wix  feweta, agwahm
g F faegas 381 ¥ gATO Wb
@ifs & fFal ox MA T TE FT
,ﬁ;—qgnqa:$m UF ag AT
R EgE W E | @Y AR

& 9T “TF gFE AR I F AR
F qF 45 I§ § FgHEE & ML |
FHTO w1 Y SgT FT T
g wifgx & suy g AINT F
W FET AT & I | TR 9e
wifq w& & o awawaﬁd
wsgfeEt aaw afa & F IR
gueen fqga  qfcfegfa & wawia @1
F FEAT TEqT | GHERR F -
9 ¥ 9% g9 39 ® & gHEr Fami
F qUE TG a'—'craﬁcram’ia’r SE
FAFT ¥
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w7 % 7 wafeer w oAEar § 9w
¥ 7 Fom owrwarfaat ¥ oame =W
g% o garar Tg fRar At ey
g afeRy &1 o wiea w1 92
FAT a1 g ! AT FT 1970 F1 9§
Fer A fa wEE T gE W OR
aitys e/ ¥, At 3T F wiES
AEAIEAT F7 I W@ H, g
W F Wy v B AW ¥ ST W
axgnwﬁmmﬁlaqﬁz—ama
¥ 9 gwy T@r g@wW & aﬁagar
akeral gifes A, o agl  geve
FAT I A@ H FFCRR F9T g
g afF gk qifen watag
WM § 5 @A agr fear oS
g & 1 g At waraw @y
€ gA ¥W AT SAA & #ad
fa’mﬁamm’ra—@gqr?%waﬁr
ST FT AT 97 G4 w0 §C A
Tafis & g9 A9 4g wEa i%
zrgww%mﬁfﬁm
¥ €T ¥ ) OSE@ OOF aw
TR AT W Wi E, IEE aee
W (T Y I A W@ W WAQ
ISR T T qEd g !

T TETSIdIE % gHal & gHe gW
I W A mTEs %nasﬁﬁxqm'ﬂ
AT FT q0HA ?

IFT SEEG F AL H EATT TR
FT AT TG § 7 gL ATsA Aererd
FTHAT X & ! Ha9r@ & F2ET
e FiEER S, IR & FEas 6
HErerET arEE & AT AT AqE FT
fod 3 @ @t | g fae #
TaX g qR 9ar wo e gwe
FrfreT waras § weeTaTT F1 areard
& | A ew A IgAT F oA B
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frafast #1 s¥few 2/ & I ® faq
A AMEIK WEER g9 W@l & I
AT qrfirew well e 7 3FT 98 AIT
A6~ F qFOAQ I T2 AT AT
Ffw FT @ & | gATT arfiey
AT AT FH FT G R 7 OgAR
ST #EET ¥ AvEegaTEd %
fraz omiT SFw g due R Ty
Wr%wﬁmaﬂmw@ﬁm
¥\ TR R g sy on @ & fe
THA qEE 99+ fel #F feag 9 &,
IHa g=E o frawt F R W3
e & fr famawe & At
FIAT FAWA AT qUST HATAT
qER TFA AN A ATAT @ O§ IE@A
T A IW F ACAF AER AT *
THT T TUCA, IF AW FT TqIFAT HI
TET T qUAT | AN THT WL AEA
F I g afmmes T w.ow.UE.
T EF U wwE & GRiSw eiEEy
FHSUR A FgT 9r fn fawraeia I
¥ oult w wmEem & aifeow
At & wr gaw fer @, ot
frsfaq 3w 91 Wi B @ E
FOATE § AT FEea WY 1 FIC qEC FC
Eﬁi |%|'F-=F faa Wt R fo=y datsa

T o & g fRad wenwA
mﬁwwmﬁm%aéﬁgaﬁaﬁ%
F @A AT A W WY g0 A
geaTs A el FT gEOTE A WE
IA  §U gAIL FRAT #Y gEen @
ﬁvemmquﬁ'{aw&*%ﬁ‘r
& s ¥ & T@ Eardy fifF
qfor FT Y @ 2 1 o7 el &
T @ SR fifd Ty waArs 2
I JarT Aifg & gwre W &1 Fara
fFar & 1 3 F IR F1 W gdanr
3 g og R fraaaw A A A
faee 77 3w AT av g W™\ E |
F 4 gg fod o & fr Tas s
F el fFawT A SifEE 9% 56T A4
™}l AN aq ¥ oFRE s
BH & TR WATTFE | g § st
I WA FY ST ST § 99 FHA
T uvd RO & w7 a1 9 o Ay
FT AT qrhi e & e fee a2 &
farfaa 3t rar aré s made,
Hemzez, .9 @, W 73 9y

T AT F AT § 59 91 @
£ | Z9% wATET FATL T2z qiwew,
FIfeEF Tier. FUfewes SasiT qar
AR §3 FY Y AT SR ST
£ & gwrfa @@ Qi & | /vt fratar
I 9T AAFLEFE ATTATE | 1992~
97 Frgmary faata Hify & srrsaw
¥ A% FIET ATE TRNR U9 SR
F o faer g & —

" “The fundamental feature of the
new policy is freedom.”

AR Fifsy H@Er ot & & qeAr
gt i AR cdE W awe
£ T IF TIASAT FT AW FATL g
& IOt S gR frardl F1 grEEeEn
N eaear ¥ g froaw %rre"rahag—’e
A% #1992 & 7 wA9d AR F HAW-
IER T AT FY TEF AT 56
T 3 EFA F | I OO AW A @
T owme SAT g dr "TRTeR-
arfet F mddl aTSAr g igfae
F atforen way ot & fas QA oF g
FAT qMEAl g 5 qae arforsy dareg
FT BATE AT FY wfars @9 ST,
FATY AWM A TEEAar 1 W FH F
=g wfarr fowmr & P arfrsy
Harad F W e AT & ar Aiforeg
Harerg w1 srfeeT gATR AW FU Ak
HEWITTRAT FX AIfaF S@Ear & qr
Ser gar 31 zafay # aftrsy wel <
¥t wem fr awrearad &
adTd T SIS IATHAL WG AR BT
@t forr s awar § AT T # ggo
¥ a7 919 H fav ewFe 9 I9F
A HT AT HC G § | T AT
Frersaaifedl 1 JIEAT ST AR §
Y a1 297 Y oeaT F1 TR R HTIRY
fawara o 39T gR I GAT 1 fawamr
T SATEMT | T Y 9% AR
faFraslied QoM FT FTHN TRAT FTAT
AR qu‘mﬁﬁ%w%ﬁia
R GF Jwfaw Afq Jaw #X 8,
meeTATRE % freg Freas 2t
Y AMGT TgEEaT  H AEHHEEAr
Fr W w7 F faw Wrw agEwr
JFFT oeT FL AFATE AN fF anfirey
qATAT TA AT R EFR | @S
Iraareay wered, wd ¥ R arfey
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AT ST & AAT &1 FS AT Fom arforew
qare 1 afwaded fer 75 A
AT s frove ¥ St e 69 ¥ fR
ARG § S o & W Y Igwr awe
F fae ¥ 7w @ &350 WA @ 8§,
WOE wArey § @ derwic g, 9%
SealqT F g F A A F19
g agx S&T w & ! wa N
& sgmm =g fr fow fada ox 9
TR A A am A
To-Afy 7 gfee & g fala
T A1 01X W FT HAaF I oY
Fzdt SrgaT , fagia FAT A 9 e
gRIT, STAWTee AerAl, faed faat
FAifas e  qifdfcsar fer &
Trefar araHt & " A1 97 @y 4Y, 39
gefear @i 7 fafw= o & &
¥ qe frag fwen, sq g
TO AW § AWE AN @A AR
g | [IfEar Fywi T FgwE —-

“If the export promotion measu-
res are followed without the over-
all framework of planned develop-
ment as it appears to be the case in
the new Exim policy and the Eight
Plan documents, we are most like-
ly to experience the phenomenon
of ‘growth-led exports’ rather than
‘export-led growth’. If this happcns
our cxport markets would still
remain as unreliable as ever, Our
exports would continue (o decline
relatively so also our share in the

- world market, It is high time that
we devote special attention to ex-
port promotion and integrate 1L
meticulously in our overall deve-
lopmental strategy.”

zAfA0 I WelEd, H A
F Y & zaar & e A _fr o
A foatq Tr WX 3@ 2 ARRT R4
i 31 SO 3 ¥ gArLed @
g1 TE WeT A1 I R AT R
mer w@t gem 1 AT gAmaEAw F
et frpm o A Fw =
e § @ 2w A Afa weag G5
1T TH I TS 9T 9 [AEd gAT
W 3 SEhTEEE qEE @ WG R &
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A9 AT Ay w1 A<faar 95 7
Ffon wE i weEe

."S‘HRI S. VIDUTHALAT VIRUMBI
("I‘amil Nady): Mr. Vice.Chairman
Sir, I thank you for giving me this
opporLunity te speak on the working
gf the Commerce Ministry. This Min.
Istry is more or less the backbone of
the nation and is g life-saving d.rug‘
for (his Cabinet. After the liberalisa-

tion takes place we must first know
where we stand. Then we can come
to the functions of this department.

Sir, cxports and imports are
among the important functions of this
Ministry, To reach the target set out
inthe Five-Year Plan our exports
should register a 13.6 per cent growth
in rupee terms or a 15—16 per
cent gowth in dollar terms Only then
We can Keep oupr current account de.
ficit at 1.5 per cent of oyr GDP. But
what is the reality? The reality is
that the exports will not increase by
more than six per cent At the same

time our imports will increase by
22 per cent. In  the last financial
Year, 1991.92 our imporis increased
by 16.5 per cent. This year, the
expectation is 22 per cent. When the
import is going to be increased by
22 per cent and the export ig 6 per
cent¢, how are we going to achieve
the target? Only God knows it. We
have passed so many Acts, For exam-
ple, the MRTP, the FERA the Capi-
ral Issues Control, the Reserve Bank
Regulations, the Import.Export Con-
tro] Taxation Actg either repealed or
remodified. The Reserve Bank of In-
dia has given some instructiong to
the Commerciel Banks to improve our
export. For example, they have
given clear instruetions to the Com-
mercial Banks that the export credit
should at least be 10 per cent of
the net credit or the total credit of
the Commercial Banks and when they
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are determining the maximum permi.
ssible financial assistance to any
party, whatever export credit has
been given to a party should not be
included. Also, the rate of interest
wag reduced by one per cent only to
see that export is increased. But in
spite of all thesg things, I don’t think
that we are going to achieve the
target. What is the position? Where
do we stand when we Lalk of glo.
balisation on the globe? We must
know where we stand., The recent
United Nations Develogment repord
has ranked the nations of the world
with reference (o human develop-
ment. According (o (his report, India
is placed at serial number 121 out of
16@ countries. This is where we stand
after nearly 45 years of independen-
ce.

Now, ] come to the function of the
department. Regarding the Director-
General of Supplies and Disposal,
some three years back I had raised
anissue here regarding the purchase
of material from the small scalg in_
dustries region-wise. You see, South
India has been neglected for years
when the purchases are made. The
northern scctor as well ag the wes(-
ern sector are given  preferential
treatment. Therefore, J fought ag.
ainst this discrimination. I raised this
matter by way of a special mention
and I requested the Ministry of Com._
merce to see (o it that this error is
rectified. Then I got a letter from the
department stating that they  have
consituted a Committee to go th-
rough the issugs and they will see to
it that the error ig rectified. But now
I came to know that the purchasing
policy itself has been changed. I quote
—The review of policy of theg Central
Programme ‘‘Consequent upon the
review of the policy of the centrali-
sed purchase of store and equipment
by the DGS&D in 1991 the Govern.
ment decided that the procurement
work against the ad hoc indents may
be transferred from the DGS&D 1o
the indenting Ministries and depart-
ments along with the corresponding
number of offices ad staff of the
DGS and D dealing with the work.

[1I MAY 1993]

the Ministry of Commerce 350

It also decided that the procurement
of freights and running of contracts
of the common users’ items which are
required by more than one Ministry
or department will continue to be
done by the DGS and D except pro-
curement of POL products for the
Ministries of Railways and Defence
which may be transferred to these
Miniscrieg along with officers and
staff.” When the Director-General of
Supplics and Disposal makes pur-
chases for all the.departments, at
least, we are able to compute the
mode of purchase. We can make out
what mode of purchase is there, whe-
ther they are given any  prefertial
treatment or not. But with this
change of policy, we cannot make out
as to from which section or  which
region they are buying, how they are
buying and all this. We are unable
to do that. The complaint made ag-
ainst the DGS and D i5 that South
India and eastern India are discrim-
inated against ip thig respect. T pres.
ume that’ the Government hay
changed the pnlicy in order not to
find out the truth. If this jg so, they
can hide the truth to some extent.

But that is no( going to solve the
problem.
The next point is regarding the

quality control and preshipment ins-
pection. You see liberalisation ig ta.
king place everywhere, including
this sphere also Actually it should be
tightened. But liberalisation takes
place in the inspection sectiop also.
The inspection is being, more or less
reduced slowly and slowly. What I
fear is, if we allow the liberalisation

poicy in this particuar quality con-
trol area, we may lose the export
trade. The Government hag to look

into it because quality control has an
impor(ant beariag on our exports. Al
ready there are so many complaints
being made. When we export things,
complaints are bound to occur. T can
1ell ou how they are reduced. At
page 38 of the Performance Budget
for 1993.94 it is stated. “Grants-in.
aid, Export Inspection Council, non_
Plan Expenditure 1992-93 Budeet
estimates. — 56 lakhs: 1993-94 Budget
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estimates -— 58 lakhs. for Plan Ex.
penditure the Budget estimates as
well as the revised estimates in

- 1992-93 50 lakhs, 1993.94 — nil”
From this you can find how much
importance the Government of India
has given to quality control and pre-
shipment inspection. Therefore, I

- request the Government, through you,
Sir, that they must review this pol-
icy and see that inspection is tighlen-
ed; otherwise, they may lose ex-
ports.

Then I come to another point reg-
arding the Madrag Export Processing
Zone (Plan). I want to tell yoy about
the expenditure on the construction
and development of Madras Export
Processing Plant. Under the Budget
estimates it is 250 lakhs, under the
revised estimateg it has come down
to 225 lakhs. But fortunately in
1993_.94 Budget estimates it is 700
-lakhs. When inflation takes place
at the rate of 8 per cent, when Budget

estimates show it as 250 lakhs
real expenditure ought to
have gone up to 270 lakhs?
It means there is slackness in the

adminstration of the Commerce Min-
istry. Sir, through you, I request the
Government what they have left out
- in the last year shollld be added in

It means there is slackness in the
coming Yyear.
Anothey matter relating to this

thing is the total cost of construction.
. The Minisry of Commerce has stated
that the Demands for Grantg are
Rs. 4,330 lakhs, 1i.e Rs 43 crores.
Qut of Rs. 43 crores, so far they have
spent about four crores and seventy
-five lakhs of rupees When this js the
case, what will happen? I think it
will take a decade to complete this
project. Therefore, I request that the
Commerce Ministry should expedite
this project and see that it is actually
completed within 3 quinquennium.
Then regarding this Suver 301 and
Special 301. The U. S. Government
has named Indiz under the Special
..301. They have declared (hat India
. comes under the purview of Special
301. What is the position of the
United Stateg itself? Now their eco.
nomie growth hag come down from
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3.6 per cent to 1.8 per cent. And to
offset this, they want to punish the
oher countries. The Government
thinks that this is a unilatera] de-
cision. The Government of India is
not going Lo have any bilateral talks
with the United States. It should be
on multinationa] basis. I agree with
what the Government thins, df it
actualy  stands for it. What ijg our
past eXperience? When India was
placed under 301, the American Go-
vernment has stipulated some condi.
tions on India. Number one is the
abolition of the pracidice of forced
export obligations on joint ventures.
(2) Abolition of time-bound pyog-
ramme of indigenisation of the pro.
ducts manufactured by these ventu-
res. (3) Opening up of the insurance
sectoy for the foreign investors. These
three conditions they put under
Super 301. But we have not rep-
lied to it. We said that we were mot
going Lo respond to that. We  told
them rthat. What really happeng is
that once the national trade estimate
report is submitted to the US Govern-
ment within 30 days the USTR has
to take decizion on that, When it is 50,
we said that we were not going to
respond to that. But what hag happ-
ened? In our industrial policy we
have conveniently forgocten about
what they had insisted on, We left
that out in the industrial policy. As
vegards the insurance sector we have
already constituted a high level
committee to go through it. © What
1 want to say is that lin this way
wa have succumbed to the pressures
exerted by the United States,
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Now, I come to the problems of tea
industry. The tea industry has been
heavily affected because of the
disintegration of the USSR. In 1991.
02 the tea export wag 173  raillion
kge. while this year it is 139 kgs. up
to now. In the CIS areas our export
has come dowp to 26 million kgs.
From 74 million kgs. Nearly 20 mil.
lion kgs. were offset in the non-CIS
areas. T fcel the tea industry is going
to be affected. There are some very
important reasons foy that. The lat-
est Standing Committee report men.
tions something with regard to ex-
pnort of tobacco to China. Ten years
back we had very good relations with
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China as far as tobacco export is
concerned. What happened tep years
ago wag that we had sent nine con.
signments of tobaccg to China. All
the consignments attracted comp-
laints. What wag done was that  the
exporters sent sybstandard tobacco
and not according to the specification
made. Therefore, there was a  fight
between China and India. Subsequen-
tly, they stopped importing from In-
dia. What was the consequence of
" this? Two officials of China had been
hanged to death for thig offence and
six officials of India were actually
suspended. But one case is gtill pen-
ding. I want to know whose company
ig that which has "t cettled it so far.
Who are the proprietors of that com-
pany? Are they connected with the
Commerce Ministry? I would like to
know whether the Commerce Minis-
try is patronising such persons. Why
I am gasking these vital questiong is
that I came to know that one of the
persons who indulged in this type of
actions is one of the directors of the
Tea Board. If such a person whose
action was responsible for the stop.
page of tobacco exports to Chinag is
one of directors of the Tea Board, I
fear, the tea exports will also be
affected.

Now I come to sugar. The price of
sugar has been increased consider-
ably for the local consumers. The
Government is aware that more than
50 lakh tonnes of sugar are stock-
piled here. Why then do they want
(o increase the price? 1 dont know.
They may say that they are doing
something to th, agriculturists. Agri_
culturists are not benefitted. Consu-
mers are not benefited. Only  inter-
mediariey are benefited. The Govern.
ment must completely review the
policy and protect the consumers
and the people of India. With these
words [ conclude. Thank you.

SHRY S. MADHAVAN (TAMIL
NADU): Mr. Vice-Chairman, the new
economic policieg of the Government
delicensing, decontrolling, taking
away the discretionary control have
created an impression that it will
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boost our economy and help industry
and trade in oyr country. The Gov.
ernment’s subsequent action of gllow.
ing free import hag caused a fear
complex ‘among our indigenous
industrial  wunits. This has been
pointed out more than once
to the Government. The Com-
merce Ministry is responsible for the
impobrt policy. The Finance Minisiry
is responsible for the cystoms duty
structure, Sir import duty is being
increased on raw materialg to be
purchased by our indigenous indust-
ries. AL the same time mport duty on
finished goods is being reduced. This
is a new situation which our indige-
naous industries have to face, In the
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recent Budget presentation the

Finance  Minister has enunci-
ated a new policy that we
should go in for imports

wherever imported goods are cheaper.
By that our ow__ industries have to
be closed down because of the import
of cheaper finished products. I don’t
know whether the Commerce Minis-
try is going to accept that policy and
implement it. After Independence,
the Congresg leaders, the Congress
Government, have followed g stern
policy of self-reliance to boost our
indigenous production. But now the
new policy is for imported finished
goos .For example, .ree import poli-
cieg have allowed import of DAP fer-

tilizer because it is cheaper in the
world market. We know why the
multi-ntaionaly are dumping these

goods at cheaper rates, below the cost
of production in their own country,

below the price at which they are
selling to thei, own people. Sudden
decontrol of DAP fertilizer, withdra-
wal of subsidy to our own production
here, the cost of imported raw mate-
rial af the market rate of exchange
have pushed up the cost of produc-
tion of indigenous DAP. This has put
our indigenous industries ip a very
difficult situation. If this policy con-
tinues, 17 inustries producing DAP
fertilizer have to be closed down.
Due to that thic country will face
large-scale unemployment The maior
dumping is coming from the TUSA.
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They are dumping their ‘goods ik
India to scc that our indigenous indus-
ries are closed down, If the policy of
the Finance Ministry thag we will
go for imports, is followed, what will
happen to these 17 industries which
were being helped by the Congress
~ Government? What will happen . to
the employeeg working in these fac-
tories? I would like to give one more
example. The international price of
caustic soda has come down. Now,
they have liberalise the import pol-
icy. What will happen to our own
units which are producing castic soda
for so many years? The Congress Go-
vernment has strengtheened  these
industries. But now they have to face
this difficulty.I would like to know
whether the Government wants to
close down these industries. The
caustic soda industries have repres-
ented this matter to the Government.
The Commerce Ministry is taking
some steps but the Finance Ministry
is against it. They say that import
of caustic soda is cheaper. The same
policy ig going to affect oyr own pub-
. lie sector units. For example, liber-
alisation of import of benzene. It is
a chemical product. The benzene pro-
‘ject costing Rs. 350 crores by -the
Cochin Refineries has to be dropped
aslimported benzene becomes cheaper,
The Cochin Refinery iz a public sec-
tor undertaking. They have to drop
that project because of the liberalised
import policy of the Government of
India. Then, - another public sector
undertaking, the IPCL which produ-
ces paraxylene will have to close
down, lts project. They have got a
canacity to produce 46,000 tonnes.
This was also approved by the Gov-
ernment of Indiy but because of the
liberalised import policy, they have to
close down. What about the elect-
ronic industry? Now, we are produ-
cing intergrated circuits in our coun-
try. At the came time. the Govern-
ment has reduced the import duty on

this finished product from 110 per
tent to 50 per cent. But then. the
Impa’t duty on the raw . material
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whi is used for the production of
this integrated circuit, is75 per cent.
That means, we have (g close down
our own indigenoys industry. - ‘This
liberalise policy is going to affect our
indigenous industries. This hag been
proved. I hope that the Commerce
Ministry will fight it out with' the
Finance Ministry and save oup indig-
enous industries. Uncertainty and
instability in our export policy will
cauge great damage to ouy industries.
The Government has tg pronounce
that their liberalised and open pol-
icy will continue for at least five
years, And, it is being said that we
have to cultivate export culture. But,
why do we always speak about the
thrust on exports and why not we
speak about the thrust on curbing th®
import - facilities? That will be the
most important thing that we have
to have in order to save our economy
in futyre Another point that T want
to emphasise ig about the - various
schemes that the ‘Commerece Ministry
had taken to help our exports but
because of the  opposition- from the
Finance Ministry, the Ministry will

- have to drop them. One of those

schemeg is the International . Price
Reimbursement Scheme for encoura-
ging ouy cngineering exports. Recen-
tly. this scheme has bren dropned all
of a sudden. Most of the engineering
units are small seale unite  mostly
from the southern part of our coun-
try. Now. bhecause of the sudden
Aacision taken by the Commerece
Ministey under the pressure of rthe
Finance . Ministry, these engineering
units have to close down their cavna-
citv. They were started and installed
at the encouragement of the  Poliey
Statement nf the Commeree Ministry-
T underztand. that the Committee of

- Recretaries has recommended to thz

Cgovernment,- which the Commeree
Ministry has also endoreed that thic
schem~ should continue at least (il
1995. Bt we do not know as o
what iz 7oipg tn haonen.  Another as-
pect of thiz scheme i- that there is a
large amount of arrears for repay-

ment, under this scheme to the clai-

. mants. in this country.. The Commer-
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ce Ministry admits that more than Rs.
300 crores are to bt paid under this
scheme. There ig no provision for
this scheme There is no provision for
this. The Finance Ministry is objec-
ting and this scheme is in doldrums.
We do not know as to what the Com-
merce Ministry fis gring to do. It 1is
. the Commerce Ministry which is
concerned with the disbursement in
various schemes. s0, Teimbursemen:
is the main job of the Commerce
Ministry. I must point out that crores
of rupees are pending and though
the claims have to be met by the
Commerce Ministry they are tiot able
to pay them. Various High Courts
and even the Supreme Court have
given the judgement that these
amounts will have to be paid imme-
diately but the Government has not
been able to pay those arrears and
they are pending Sir I want to stress
on one more point. ITn order to in-
crease nur export activities, we must
encourage . the State Government’s
participation In the export activities.
The Government of India should not
only ask the State Governments to
create  infrastructural facilities or
reduce the State Government’s taxes
to some export activities but also they
must set aside some portion of the
export' earnings to be disbursed to
the State Governments so that the
State Governments will be interested
in the export activities of this country.
The Standing Commi(tee on Commer-
ce has recommended that ar least flve
per cent of the export ecarnings must
be set aside to be disbursed to the
State Governments as an incentive and
to provide for the infrastructural faci-
lities which help our exports because
without creating such dnfrastructural
facilities. we may not be able to
achieve the targets fixed So the
Commerce Ministry has to fieht with
the Finance Ministry +o implement
these schemeés to help and encourage
the State Governments in this regard.

oy vt frw - (feEe) - 9o
TATEReY WREYSW, FIEE WITH FT rIfe
FHA Y OO gey Fama Ol
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What is at stake is the véry indepen—
donce of India. ’
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FIA TEAAT AT g€ o 5w
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SHRI CHATURANAN MISHRA:

It began with the BJP?
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THE VICE-CHATRMAN (SHRI MD.
SALIM): Dy Yelamanchili Sivaji.

SHRI MENTAY PADMANABHAM
{Andhra Pradesh): Sir, how long are
we going to sit today?

THE VICE-CHATRMAN (SHRI MD.
SALIM): There are only two more
speakers. .

SHRI MENTAY PADMANABHAM;:
I find from the List of Business that
there are two statements on which
clarifications have to be sought. Are
we going to take up the clarifications
on these two statements also?

THE VICE-CHATRMAN (SHRI MD
SALIM) . As I said, there are two
more Members to speak, Then, we
have {o take up the clarifications on
the Commerce Minister’s statement.
The Minister will reply to them to-
gether.

SHRI MENTAY PADMANABHAM:
There is nobody in the treasury ben-
ches. Are we to seek clarifications
from the empty treasury benches?

THE VICE-CHATRMAN (SHRI MD.
SALTM): You have to seek clarifica
tions from the Minister. (Interrup-
tionz) ’



i 367 Discussion on the

DR. YELAMANCHILI SIVAJI)
(Andhra Pradesh); Sir we can con-
tinue the discussion tomorvow, Let
the clarincations be completed today.

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE) : Just
one point. The reason why % wanted
to reply today itself is because the
Prime Minister of Belarus is coming
and I will be bus~ the whole day to-
morrow in a seriés of discussions. In
that case, the reply will have to be
day-af.er-tomorrow. Either we should
complete it today, or, the reply will
be day-after-tomorrow.

THE VICE-CHATRMAN (SHRI MD.
SALIM): Let us complete it today.

SHRI MENTAY PADMANABHAM:
That means, the Minister’s reply will
also be over today,

SHRI PRANAB MUKHERJEE: On
301, most of the Members have spoken,
If Members want any further clarifi-
cations, while replying to the discus-
sion, 1 can Teply to the clarifications
also,

THE VICE-CHATRMAN (SHRI MD.
SALIM): Those Members who have
taken part in the discussion have al-
ready sought clarifications on this.
There are some Members remaining.
If they are intcrested in seeking clari-
fications, they can put pointed ques-
tions. The Minister will reply to
both the things together.

SHRI SUKOMAL SEN: There are
only two more Members. Let them
speak and let us complete it today.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Dr, Sivaji, please,

DR. YELAMANCHILI SIVAJI- Mr.
Vice-Chairman, Sir, I am afraid that
instead of building up an export cul-
ture, we have only been building up
an import culture in the country dur-
ing thes last twe yeam. It is very dis-
turbing to see that during the last two

{ RAJYA SABHA |
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years, our imporis have gone up. Par.
ticuiarly, in the case of buwk items,
during last year, the increase in the
import content is to the tune of 42.4
per cent.

The bulk items are capital goods
and they require services and they
also require the a.teation of other
countries. - As a result of this, it s
expected that during the coming two
years, we will be requiring an addi-
tional 6 billion dollars for the purpose
of servicing and another 3 billion dol-
lars to meet the interest component
on the same. Therefore, it js not pos-
sible, as per the targets fixed by the
Government, to meet this chailenge
of making available 9 billion dullars
for servicing of the capital goods and
for meeting the interest component.

Sir, it is a fact today that foreign
trade is becoming restrictive Through-
out the world, other countries are
grouping  themselves into various
zones, entering into pacts, efc, But in
our country, there is no effort worth-
mentioning, Our exports are dwindl-
ing. The majn factor for our losing
on the export front is—as has been
pointed out by earlier speakers—we
are completely lacking the culture to
export. The quality control mechan-
jem is conspicuously absent. Our
certifications, whether it is the I.8.1.
certification or the Agmark certifica-
tion, do not carry any weight in the
mternatlonal market. The goods ex=-
poried are quite different from what
is mentioned ip the certification, quite
different from the samples,. Some
Members were mentioning about
China and its success story in the ex-
port market. Mention was also made
of Japan.

Sir, to give an example here, about
a decade back, China purchased a huge
quantity of tobacco from our country.
But the quality of tobacco exported
was quite different from what was
mentioned in the certificate. Thereby
two officials in China were hanged tc
death. But the same exporters are
being harboured by ' the Commerc
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Ministry here and because of the per-

formance of the Commerce
Ministry_ which is  working
hand in glove with those cheat

traders, we lost the Chinese market

once for all The hon. Minister in

the course of his reply yesterday medn.-
tioned that there were some
and counter-claims

claims
between China
and India to restore the market, but
precious little has been done in the
last 10 years to settle those claims.
Sir, I do not know why they can-
not settle the claims with China so
that we can restore the market of our
export of tobaceo tg China, Our
Government is not serious. This has
figured in the discussion of both the
Houses many a time. It has been
discussed cutside Parliament also but
1 do not know what extraneous fac-
tors are coming in the way of the
Minisiry of Commerce to settle the
problems. Neither the Ministry of
Commerce nor the Tobacco Board is
serious to settle the problem and aug-
meant our export.

We are witnessing in Andhra Pra-
desh that the  tobacco growers are
suffering a lot. The prices have come
down_, Almost all Members from the
tobacco growing areas, including
Mr. Patil from Gujarat, have repres-
ented to the highest authority of this
country, to the Prime Minister, to
settle the claims with China. It ap-
pears, the Prime Minister gave some
indication, but the Commerce Ministry
is not serious. Even the advice of
the Prime Minister is not being pro-
perly taken care of by Udyog Bhawan,
That is how Udyog Bhawan is func-

tioning. There is lack of coordination
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Block.
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and North
Minister says
that the initiative has to come from
Udyog Bhawan for imposing onc per
cent levy on the

The Finance

_ sale of cigarettes.
The Tcbacco Board passed a resolu-

tion on 15th of last month. Already
more than 3 weeks have gone, but no
action has been initiated from
Commerce Ministry side,

the
The Finance
Minister in the course of his reply
last evening on the Finance Bill men-
tioned that he has yet to receive a
proposal from the Commerce Minis-
try.,  So, there ig lack of coordina-
tion between various Ministries. It
takes a month or a little more than a
month to pass on a paper from Udyog
Bhawan to North Block. They are
just at a stone’s throw distance from
each other.

SHRI MENTAY PADMANABHAM:

The Ministers are far apart.

DR, YELAMANCHILI SIVAJI:

The Ministers are very close.

The so-called liberalisation policy
has also not percolated to lower levels
It has not touched the agricultural
sector. For example you take sugar
industry. All our industries including -
motor cars, refrigerators, ACs, wash-
ing machines arg delicensed. About
92 applications from Andhra Pradesh
are pending for installing sugar units
in Andhra ~ Pradesh, the -
Nave not ~been
They are pending there for the last
more than 2 years, About Rs, 4000

but
sarme

cleared.
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crores have been pumped into sugan-
cane seclor, bui for exiraneous con-
siderations they
them.

are not clcaring
The dairy industry was deli-
censed along with other industries,
but Mr. Balram Jhakhar, as a saviour
of the agricultural sector. came out
with a Milk and Milk Products Order
stating that the dairy industry could
be. delicensed. He brought the
order through the Animal Husbandry
Departmeng stating ihat no dairy in-
dustry is Lo be installed without reg-

not

istration from th¢ Animal Husbundry
X the Industry
Department delicensed it, the Depart-
de-
licensed it and then came the Animal
1the

decision

Department So
ment .of Indusirial Development

Husbandry Department through
backdoor, That is how no
is being taken even at the Cabinel
level. The file is moving from pillar
to post without any decision in the
matter. This is how the Ministries
at functioning. If such drawbacks
are nog rectified, I am afraid, we are
going to face a serious crisis.

Coming to other aspects, Mr. Chat-
uranan Mishra was also mention-
ing about export of our cotton and
How

ments were held up in several ports

other products, our consign-
of other countries. It is reporied in
a section of the Press that the cotton
that was exported from this country
cohtained not only substandard mate-
mice,
dead
cobras, chappals, rats etc. etc. Sa un-
less there is some system of quality
contro] in thig country, I am afraid

that we will not be in a position to
catch the international market. Every

rial but also something like

something like dead shakes,
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this.
China is alos competing in this, and

other couniry is competing in
it 15 foolish o compare ourselves
with China,

F'or shady deals in (obacco exports
(wo officials in China were hanged to
death. Bug

rcd a porson wio wag involved  in

this Government honou-

this, with a cabinet rank and in their

party. I am doubttul if the Govern-
mcent 1s serious aboup augmentation
of our exports. They are  having

charge

this Goovernment that they are hav-

extraneous considerations, I

ing extraneous considerations, They
are about solving the
problem. The person was responsible
for rthe hanging of two officials 1in
China because of the shady deal of
exporting 28,000 tonnes of tobacco to
that country, for which we lost the
market once for all, but the Govern-
marn.

not serious

ment is honouring the same
We

but at the same time we are honour-

are not going to settle the claim,

ing him with a cabinet rank_ This
is how the Government is working.
The Minister may be honest. He
may be a new-comer from the Yojana
Bhavan to the Udyog Bhavan. If - he
continues the same drama we will be -
compelled to charge him also that he
is also guilty of harbouring crimi-
nals in the Udyog Bhavan. 1 have
told many a time that these fellows
are Joitering around the Minister in
the Udyog Bhavan. ] warned the
Minister to keep them at a rTespect- -
able distanee so that such things, such
shady things, such shadow may not
extend to the Minister . who is honest.
This is how this Government is func-

tioning.
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Six, our friends were also men-
tioning that the agricultural sector
and the export of agricultural pro-
ducts bave peen completely neglec-
ted.

About the rupee-payment area,
ithe Govirnment is yet to make up
its mind in regard to technical credit.
We offered several concessions to
Russia in settling the rupee-rouble
~xchange rate though it had a dele-
terious effect on the interests of the
country, and we settled it expedi-
tiously. It is a fac( and it has been
reported in a section of the, Pyess
all over thc world that the rate is
860 roubles per dollar, and they are
considering to vyaise it to 1,000
roubles by the end of this month.
But we arc¢ paying through our nosc.
We are paying at Rs. 37 for a rouble.
In spite of this drain of our money
to Russia in the fovm of exchange,
we are not catching the market in
the rupee-payment area. We lost
about 64 per cent of the market last
year. What does the Government
propose to do? About 30 per cent of
our agro products are exported to
the R.P.A., and what are your plans?
What are your contingency plans?
Every day, day in and day out, both
the Minigtries, the Finance Ministry
and the Commerce Ministry, are
sending some telex messages to
Moscow_ ... (Time bell rings)

THE VICE-CHAIRMAIN (SHRT
MD. SALIM): Please conclude

DR. YELAMANCHILI SIVAI:
Our Ambassador is there, but they
have received no communication So,
what are you going to do about ex-
port of our agro products like tea,
tobacco coffee or pepper or other
materials to the R.P. areas? Are
you having any contingency plan or
not? I would like to suggest that
something should be done in this
regard. I hope that the Minister
who is almost two-month old in the
Ministry. .
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SHRI MENTAY PADMANABHAM:
He is an old hand. I think he ig one

of the senior-most Ministes's we have
now.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Please conclude,

DR, YELAMANCHILI SIVAJIL:
Thne  former Commetce Minister,
Mr. Chidambaram’ as  Minister,

produced a document. He said that
it was a strategy for the coming five
vears. We cxpected that there would
be no more changes in the export
market, no more amendments in the
export policy, no more tinkering from
the red book te the green book, But
the Minister, as soon as he came into
the Ministry, announced a niumber of
policies. He added something to the
puolicy. Everyday there is some pro-
posal or the other. Op several occa-
sions the import of raw materials or
intermediate components is much cost-
lier than the import of finished goods.
That is how we are working. For
example in the case of the infegrated
circuits, the Finance Minigter had
said that he had reduced the import
duty from 110 per cent to 50 per cent,
but our indigenous manufacturers
have to pay 75 per cent import duty;
thereby the finished goods imports are
costing much less than the inter-
mediate goods. This ig how we are
working.

In regard to promotion of exports,
several things in several areas have to
be done. For example, for the mar-
ket development assistance, an alloca-
tion of Rs. 60 lakhs has been made to
market development agencies. Rs. 60
lakhs means hardly § 2 lakhs. If the
Government of India can find some
market with this amount, hats off to
their performance! That is how we
lost our share in the international
market. Our share in the interna-
tional market is hardly 0.4 per cent.
I am very much afraid that it may go
further down to 0.1 per cent or it may
even be negative. This is how we
arg working.
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In our ports, ‘we have ye{ to deve-
lop. seme culture for exports and im-
ports. A lot more needs to be done
in regard to loading and unloading of
the ships, Nioreover it is very duth-
cult io reach the ports thyough roads
and through bridges. It is also very
difficult to pass through all the techni-
calities. of the Ministry and its depart-
ments. Su’ I  would like the Gov-
ernment to see that all these formali-
ties are simplified and that the in-
irastructural facilities like roads, con-
tainer services, banking services etc.
are modernised and upgraded. While
all other countries arc competing in
the world {o get exteyrnal markets, vwe
are competing for our extranecous
gains or small favourg tp this man or
that man. So, I would like to say
that proper justice should be done by
this Government to our exporters.

PHOY, SAURIN BHATTACHARYA
(West Bengal):. It is not very long
since the current Government came
to power in Delhi. Certain semantic
confusion has been created. Tt is not
peculiar to India alone. It is almost
a2 global phenomenon. For example,
we hear of liberals and conservatives
in the erstwhile Soviet Union, which
is now called Russia. Those who are
advocates of the market economy are
libérals and those who talk even now
of Communism are conservatives.
Here also we are hearing of new eco-
nomic poliecy right in the Leninist
terms We hear of liberalisation. Lib-
erdl in which sense? From  whose
point of view? That is not clear.
Even “market economy” has been
widely used ag if India had anything
but the market economy since inde-
pendence or its pre-independence
days. Let me take the ' present
Minister of Commerce in his
earlier incarnation and in his present
incarnation. So far as the 'policy is
concerned  there is much difference.
But perhaps from the point of view of
market economy there is hardly any
difference.
Commerce is, more or less, wedded to
market economy. Tt goes without

The particular fleld of
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saying. But the cconomy, as a whole,
s veering round to market economy
under ihe able guidance or helmsmal.
ship of Ur. Manmonaan Singh. 1t 1 a
prepostercus sobtiion. in spite of ihe
word Usoclilist” n the FPreambie of
the Constitution describing the Indian
State, india did never have a socialist
system of produciion-in recent times.
'I'herefore, reversal to market eco-
nomy is something which is comple-
tely out of contexi and aimed at cre-
ating some confusion to guard the
real intention of the economic e
{orms:,

The Ministry of Comumerce, whose
working is under consideration hetre
is perhaps a true index of the att-
tude of the present Government of
India, in the sense that if in a capsule
Iorm, the policy of the Government
of India in the field of export and
import may be described, it amounts
only to this that imstead of what wag
the traditional economic policy in the
sense of protection for indigenous in-
dustries and some countervailing pro-
tection for the imports to the country,
Government has made a total tur.
about, The other day this word
“turnabout”’ was used in the case of
the ,Textile Policy by the Minister
concerned. A total turnabout, in the
sense, for exports, no protection is
available but for imports, goods which
come from abroad, all protection is’
being extended in the form of reduc-
tion of import duties and other con-
cessions. It started with partial con-
vertibility of the rupee. Now it has
come to cent per cent convertibility
of the rupee. The devaluation of the
rupee led to the fall in the value of
exports and increase in the value of
imports; and that policy has now been
stabilised into a mational policy. If
this is not suicidal for the nation,
then, what else is? An intricate the-
ory may be brought about in order to
defend this policy, T do not know, An
hon. Member, I think, Mr. Madhavan
has made a call to the hon. Com-
merce Minister to counter the Finance
Minister’s bad policy or  pernicious
policy or whatever it is called. But
it is well known that that is not the
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way the Government functions. There
are pulls and counter-pulls even with-
in collective functioning. There may
be stresses and strains. Whatever may
be the opinion of the individuaj Min-
ister, it is no( possible for any indivi-
dual Minister to stand up to the policy
deliberately enunciated by the Gov.
» ernment in the country. And it must

be said that the Narasimha Raoc Gov-
voament very  deliberately chose a
policy which has led to the sure dep-
cndence of India on foreign, U.S, and
other imperialisms, on multinational
rompanies, on Fund-Bank and other
foreign agencies. Incidentally, per-
haps, if my memory serves me right,
ong phase of the IMF loan was con-
tracted during the finance-minister-
ship of Shri Pranal, Mukherjze. But
it is not an individual question, It is
a question of the policy of a Govern-
ment. What is objectionable is the
way the IMF loan ig being, in ad-
vanee, contracted by the Foreign Min.
ister of the country. The way the
Prime Minister of the country was
going world over ty find investors in
our coutry and in the process his
telling foreign industrialists capital-
ists, that they could be saved from
being pestered by - the unreasonable
demands of indigenous labour, led the
capitalists inta India to invest money
and exploit the cheap labour of India.
Things like that. It is a deliberate
policy that way. Liberalisation means
investment of foreign capital in our
country. We know, everything has
been dismantled whether good, bad
or indifferent. The MRTP is almost
a thing of the past; the FERA is al-
most a thing of the past, And in this
way any check or balance in the mat-
ter of foreign investment in our coun.
try has completely been shattered. An
unfettered right to the foreign inves-
tors to repatriate their profit from
this country to their owp country is
what we are heading for. The report
of the working of the Ministry =s
rresented before the House shows
how exports have increased only by
2.2 per cent whereas imports have in-
creased by 13.2 per cent, without
taking into account their ad valorem
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prices, This is the situation, thig is
the policy frame within which  the
Ministry of Commerce will have to
work, There is nooption. There isno
scope for the fighi suggested by Mr.
Madhavan It is perhaps confidence in
the Commerce Minister that he is also
the Deputy Chairmnan of the Planning
Commission, having z wider range of
functioning. But, perhaps, after be-
coming the Commerce Minister, he
has, to a certain extent been margi-
nalised so far as his function as the
Deputy Chairman of the Planning
Commission ig concerned. And, in the
Commerce Ministry. he is functioning
within the policy framewark of the
Government of India, Many facts and
figares have been cited by Members,
beginning from Mr. Yashwant Sinha
ond lastly by my predecessor, Dr.
Sivaji, mostly from thig side whg are
even now greater in number in the
House than the Treasury Benches,
which are comparatively empty unless

what is going on in the other House
comes over to this House. Then their
conscience will be roused and they
would be here. There is no doubt
about that. Whether their coascience
will bo roused for some other bon-
dage. that is entirely a different mat
ter. The question is, with this instru-
ment, what can be dome is being done
bv this Government. Thig is a force
of social and political liberation and
that is what is being done by this
Government and all the instruments
of this Government are directed at
that, the Commerce Ministry being no
exception. What is expected of them.
we are getting that out of them. Cor-
ruption is embedded in our body
politic and the entire country is steep-
ed in corruption and not a single issue
of corruption could be dealt with

- effectively under the Congress regime

so far—whether it is Bofors or whe.
ther it is the JPC, The JPC is sort

of sub judice. But even then the
facts that have come up show that
while we are unable to touch the

apex  the lower levels of the adminis-
tration remain equally unaffected by
any high talks of honesty or dutiful-
ness. This is a situation, this is" a
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culture which has been developed
during these long years of our inde-
pcendence. By whom? It is for every-
body tg sec. In this situation, we get
from the Ministry of Commerce what
can be best expected or best appre-
hended from the Minislyy, as in the
case of any other Ministry. Dr.
Sivaji pointed out agriculture. Indus-
try will come for scrutiny by us and
we will gee that everything is X-ray-
ed. The same picture will emerge
out of it. I do not know whether in
the ruling party there will be some
introspection regarding the develop-
ments which have taken place and
which have led the countyry into this
morass. Thank you.

THE VICE-CHATRMAN (SHRI
MD. SALIM): Now, we will take up
clarifications on a statement made by
the Minister of Commerce. Shri
Murlidhar Chandrakant Bhandare, 1
will request the Members to put poin-
ted questions becausc already we are
discussing the working of the Minis-
try of Commerce and a number of
Members have already put their ques-
tiong from this statement.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Sir, you have given a direction that
we should ask pointed quegtions. But
this is a matter of great significance.
It involves clarifications not by way
of one or two questions. But I shall
try to be very, very brief because this
quegtion of Special-301 raises a very
important-and a wider issue in the
context of the emerging world order.
1 thought that after the withering
away of the winter of cold war, the
world is entering into a  democratic
world and according to me, since the
nuclear deterrent is no longer there,
I was expecting that this is also going
to be what our Father of the Nation
conceived #s. a non-violent world.
Now all. this presupposes that it will
be an.equal world where the sove-
reignty of nations wi]l be respected,
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the freedom and choices of the people
wil] be there to be exercised by them
and the will of one power will not
be imposed on others, I am, there-
fore, very much pained because both
of us, USA and India, are great de-
mocraCies of the world. We have
travelled a long distance together on
many issues like human rights, de-
mocracy, anti-drugs and even meet-
ing terrorism or trying to eliminate
religious intolerance. Therefore, I
think that it is up to the USA, and
particularly to President Clinton, to
remember that it is too late in the
day to impose one nation’s will on
the other.

Thi other issue 1is this. Should
there not be an caquitable distribution
of resources? Should it go the same
way, namely, the resources should
always flow from the poorer nations
to the richer nations and there should
bi: only one way traffic, without
the traffic also coming ‘from the other
way? : -

Well, they tallk of leberalisation for
us but indulge increasingly in poli-
cics of protectionism.  Are these
double standards really to be per-
mitted? They.talk of our being re-
quired to take urgent structural ad-
justments. Do they also not needto
do some structural adjustiments in
their cconomy? Do they not realise
that whatever they may do with their
structure as it is, they have become
uncompetitive and that they will
never be able to .compete with  the
Asian countries. The Asian = count-
ries will always produce -at one-
tenth the price at which. a thing is
being produced by the West and
the USA. .

Now I come specifically to the ques~
tion which has been raised because
it happened -earlicr in 1988-89 and
it is happening = again. Sir; I don't
like the statement of the- hon Min-
ister in which he- says that rhe Go-
verrment does not bzlieve in bilate-
ra! thing but it should be done at
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mulglateral fora, forthe simple rea-
son that things have changed since
the days when india used to bathe
in Lhe sunshine of multilateralism. I
still remember the day when China
was isolated in multilatera] fora. I
new see that in spite of that isola-
tion what China has done. This is
only to show that if we were to be
a little sure of ourselves, we should
not be worried about isolation be-
cause now the way the Uruguay
Round talks are going on the pain
will be the same, if not worse in the
multilateral fora as well as in the
bilateral fora. May I ask the Thon.
Minister as to whether he has evalua-
ted this threat and what calculations
have been made to meet the threat?
Unless we do these calculations, we
cannot teally face the sericus threat
which has come under the the U.S.

Omnibus Trade and Correctiveness
Act of 1958.
One or two things .. (Interrup-

tions) , .. I particularly want to know
a5 to how far it will affect our texti-
les, how far it will affect our drugs.
Personally; 1 fell it will not, because
whatever they may do—it is only
their imagination—, U.S.A. must
not forget that our patent law is the
result of the legislative will of the
people. We have studied the problem
in depth.. We have had a Joint Par-
liamentary- Committee which produc-
" ¢d the report. It was debated exten-
sively and then we adopted our legis-
1ation.” Still the fact remains that to-
‘day the prices of drugs in India are
one-fifth of the prices elsewhere in-
developed  countries. But what is
worse is that they are one-tenth of
the prices in African countries. So, T
don’t want our country to get into the
same trap. T would like to ask the
“hon." Minister as to ‘how firm we will
stand against this threat, what poli-
cieg and strategies will be evolved to
‘tneet this threat and what he propo-
ers to do to see to it that in the pro-
cese wWe “maintain our sovereignty.
Fvery mation should- respect our sov-
‘ereignty and the legislative will and
we should not yield -and we- should
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not bring misery to the people atl
large.

Since the Hon'bje Minister has
mentioned about the multilateral fora,
before I conclude [ want to say some-
thing in that regard. I am worried
about one aspect and let me have
your indulgence to mentien it. We
will bring agriculture for the first
time under international discipline.
The Dunkel draft is a comprehensive
one. It will not only affect our ex-
port subsidies and import substitution
bu: it will also affect our domestic
support. 1t is a trade 1ssue for GATT
bat it is an issue of development for
us, The GDP for agriculture is 2 per
cent elsewhere but it is 30 per cent
for us. The agricultural emp-
loyment is 1} per ceng of the popu-
lation elsewhere but it is 63 per cent
of the population for us. I don’t
have to say, more to impress about
the seriousness of the issue when
nation after nation is Trumbling be-
fore the presstre of the mighty Super
Power. Let this wor]d not be a uni-
polar world, let it be a democratic
and equal world.

NR. NARREDDY THULASI RED-
DY (Andhra- Pradesh): Sir, I stra-
ightway come to the clarifications be-
cause other hon. Members have al-
ready given the prelude. How much
of our exports will be affected by this
act of USA? What are the flelds and
the products that will be affected?
Pleasc give details sector-wise

SHRI M. A. BABY (Kerala): Mr.
Vice-Chairman, after reading  this
statement made by the hon. Minister
I am constrained to state that it be-
trays a meek or weak-kneed response
from the Government of India which
‘g not what is expected on this par-
ticular issue. I am not saying this
without taking note of the fact that
on international relations a great
amount of caution. restraints and dip-
Jomatic considerations are required.
Thie particular -initiative taken by
the United States of America is noth-
jne but an expression of their neo-
eolonial arrogance. This has to  be
viewed In the background of a series
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ul sieps, measures and actionsg initia-
ted by the United States of America
in the recent past, This has also (o
be viewed in the background of the
very serious issues and problems in
their reationship with even their al-
lies, namely, European  Economic
Community, in other areas. Sometime
ago, the European Economic Commu-
. hity has appointed a commission to
study their relationship with the
United States vf America in the
context of the growing efforts by
USA to impose its domestic legisla-
tions on other countries. This Furo-
Pean Commission has Come out iden-
tifying at least 17 legislations by the
USA, which they wanted to get rati-
fied or accepted by other countries.
- Sir, You know this country, the USA,
which: speaks about free market eco-
nomy, free flow of capital and things
like that, today is viclating a UN
resolution passed by the United Na-
. tions Organisation against the USA
blockade on Cuba. Last November,
when the UN Council met in New
York, they took up this resolutionon
the illegal, unjustifiable, inhu-
man  blockade perpetrated by
the USA on Cuba, on which the USA
- made another legislation which is
" known as Toricelli Bill—which is an
Act now—which demands other
" countrios to comply with this USA
" blockade on Cuba, failing which the
USA has the righ, . take retaliatory
measures on other countries for not
falling in line with the American
legislation. Where are we going?
They are imposing this jllegal block-
- ade on Cuba against which the UN
has passed a resolution. When the
" UN passes a resolution wheh gives
some power to the USA, they stretch
it to the extent of undertaking mili-
tary operations. We know how on
the issue of illegal occupation of Ku-
wait by Trag, the USA behaved. They
just hijacked the UN and went far
beyond the stipulations of the UN re-
solution. Here is another UN reso-
lution which demands that the illegal
" blockade should be liffed by the
USA. They sre not complying with
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that. 1| don't want to go info all
these details, [ cited this case only to
prove that the LSA behaves in a to-
tully arrogant and selfish  manner
notwithstanding the rcsolutions pas-
sed by the UN. They accept inter-
national bodies as and when it suits
them. I don’t want to give you ins-
tances where the USA has violated
the judgements of the World Court
in the case of Nicaragua, in the
case of Contras by givng them aid.
My submission is, this most high-
handed auvrogant, neo-colonial stand
of the USA has % be countered with
national dignity and self-respect
which unfortunately is missing from
the statement. This is my submis-
sion. The days of Colonjalism  arc
over. But unfortunately, there are
cfforts to bring in supremacy by a
particulay country over other coun-
trics through the backdoor. There
is economic imperalism. This is cul-
tural] imperialism. There is informa-
tion imperalism. Making use of mo-
dern scientific and  technological
krowhow and its possibilities now
the imperalism is free to condition
the minds of millions and millions of
prople sitting in some remotest pla-
ces in Honk Kong or elsewhere.
Therefore the whole gamut of issues
must be taken into account. TInida,
being a country with great fraditions
especially in its anti-imperialist strug-
gle, inspircd cother countries of Asia,
Africa and  Latin America, And
unfortunately, now we are found

wanting in taking the initiative
when it i3  most required 1IN
the present-day international

context. 1 donm't understand as
to why India cannot take the init-
intive of having formal or informal
discussion and negotitions with other
Third World cuatries which have al-
ready been subiecied to a similar vic-
timisation. And, 1 think, the people
of our country should alse be educa-
ted which the presenty Government is
hardly doing. Tssues relating to 3
similar U.S. behavioyr inspired a
massive agitation in France where
millions of peasnts reached the

" streefs and, in a few places it Dbe-
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came even violent. In some places,
they set the Coca-cola factory and
some depots on fire. To this, in a
comically brave way, the head of the

Coca-Cola company said thai he was
very happy as his company had been

recogniséd as the symbol of the United

States of America. My pointed ques-

tion is, if ‘America js going to go
ahead with similayr discriminatary le-

gislatjong and actiong against our
country, will the Government of In-

dia takc retaliatory measures? We
should take retaliatory measures.

We ‘should mobilise the people and
anew Swadeshi movement might have

to be launched where the Indian peo-

ple should be asked to boycott the

goods made by American companies
and their subsidiaries When the
Union Carbide massacred thoysands
of Indians, they were not even pre-

pared to pay compensation to the
victims. T dan’t want to .ge into  all
thoge details. Sir, therefore, my first
question is, will the Government of

Indja consider taking retaliatory me-
asures fgllowing :this high-handed
attitude of the United States of
America? Sir, this has direct relation.
ship with the Uruguay Round of
Negotiatjons which are going on.
So much of disinformation ig there
regarding this. It is quite unfortunate
that the sovereign Parliament of our
country could not take up  the
Dunkel Draft Text and we could not
find time to have an in-depth

discussioh on thig issue, Now, this
Sersion is eoming to a close. Earljer,
in thn last Sessipn, ther, was a
very teeble effort at the fag-end of the

Session. that is, on the last day at
about 7.30 pm. tohavea short dura-
tion discussion, on this. We said that
it would be 5 discussion frr name
sake only to technically claim that a

discussion was held and o say that
having disenssed ip both the Houses
of Perliament, we were doing ahead

with that, Sir, manv of the Dunkel
Draft nrovosals are having far-reach-y
ina veparcussion<. There are many
issues which will affect the Centre-

Sigt,, relations. And. T do not know
whether the Goverrnment nropnseg (o
sign the Dunkel Draft, which would
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affect the economic sovereignty of
the country, without raking Parlia-
ment into confidence and without
taking the people into confidence. If
the Government is going to accept
this) we wil] be forced to make amend-
ments in our legislations. Any
number of laws, legislations, passed by
both the Houes of Parliament as well
as the State Legislatureg wil] have {o
be rewritten,

THE VICE-CHAIRMAN (SHRI MD,
SALIM): Please be brief.

SHRI M. A. BABY: Considerijng
the importance of the subject and the
implications of this, I shall try to
take as little rime as possible, There-
tore, the Government should not take
Parliament for granted, We have de-
manded that in order tp go into the
details of the Dunkel proposals, the
Government should concede our de-
mand which transcends poljtical di.
flerences and party affiliations, If a
JPC js formed, it can call for experts.
Ther are at least a few people in our
country who claim that the Dynkel
proposals will benefit various sectors
of pur country, Therefore, let us
have a JPC appointed, Let there be
sufficient opportunity given for  all
the sections to express themselves cle-
arly before the JPC. When this de-
mand was made during the last Ses-
sion, the reply given wag that there
was no sufficient time. Now, there is
a lot of time, Still there is sufficient
time available because nobody expects
now that the Uruguay Round would
be concluded in another one or
two months. At least till the end of
this year, the negotiationg will con-
tinue, There are clear signals for
that. Therefore. with all the humility
ar my command, I request the hon
Minister at Jeast at this stage to
consider the idea of forming a JPC.
Rven in this Session there is time.
You should be in 5 position to con-
sider this I don’t take much of your
time .

THE VICE-CHAIRMAN (SHRI
MD, SALIM): You have already ta-
ken. Please conclude now.
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SHRI M. A. BABY. Sir, there has
been a claim, especially propagated
by Kargil Seeds, that they have a
seed which will yield 16 quintalg per
acre if that seed ig ysed With that
propaganda, they sold these seedg in
Karnataka and now it js well known
that the yield was only belween 4
and 5 quintals against the claim of 16
quintals per acre, We have indigenous
seeds which wichout any costly fer-
{jliser could yield 83—9 quintals
per  acre, I have cited this
example only to state thar very tall
and exaggerated claimg are being
made while speaking about (he possi-
ble advantages of signing the Dunkel
Draft. Nobody brothers how  over-
utilisation of chemical fertilivers wo-
uld affect our biodiversity. If you
accept their sceds, you will be forced
to accept their fertilisers because only
with their fertilisers, those seeds can
be cultivated. Ag a result of this,
there would be over-utjlisation of
chemical fertilisers which would have
very harmful effects. In my own
State. a mysterious disease hs;g app-
eared in the fish and very many var-

ieties of fish staried dying Soms
bodily marks resembling leprosy have
appeared. Some scieutists.
Mrs. Vandana Siva. yndertock some
research and came to the eonclusion
that heavy reliance on chemical fer-
tilirers was the main reason for this
mysterioug disease. If we  continue
like this taking recourse to chemical
fertilisers without any rhyvme or rea-
son, without any restriction, even the
Homo sapiens may have to face simi-
lar mysterious diseases which may
cause extinetion of human heings, So,
the whole gamut of environmental
impact scological impact. of this kind
nf mensures should be taken  into
account. The United States of Amer-
ca nroponnds the theory rhat which-
eve- wav vou make profits thar is
justifiable. But thev are nnt thinking
in terms of the fururs of humanity.
the futurz of tha nations and their
welfare, Therefore, this invoking the

Sverial 301 br rke TS is nothing but

their Jatest effort. meo-celonial effort,

including

with arrogance to bring the develop-
ing countries, the third-world coyn-
trjes, under their dictates. This has
to be faced up to with al] our might
and a campaign or movement for
national resurgence has to be started.
The people should be made know-
ledgeable about the dangers which
are there.. Many people are not
very much awaye of these things and
therp is s much pessimism as to who
capn fight America. But there are
examples. When 5 small country like
Vietnam wag sybjugated, thig tiny
coun(ry, with determination, could
defeact the French imperialism in
Dien Bian Phu and later on, they
could defeat the most powerful imp-
erialism This is the experience of
Vietnam. W. have the experience of
Cuba which is within the firing range
of the United States of America, and
which is a country, with a population
of 11 million, standing together and
nat cowed down by the US imperial-
ism. So, a great country like India
should rige to the occasjon and give
leadership to the other developing
countries, the thirdworld coyntries
which, unfortunately, is not forth-
coming from the powers that be.

With these obseravtions and with
all sadnesg and agony, I would like
to ask the honourable Minister whe-
ther the Government will fake initia-
tive to initiate retaliatory measures
and to mobilise the Indian people and
also whether the Government will
consider the avpointment of a Joint
Parliamentary Committee to go into
the details of the Dunkel Draft Text.

[ would also like to know whether
the Government will take initiative
in bringing the third-warld countries
tngether to work out a strategy to ~
face this ouslaught, this neo-colonial
onslayght, of the TUnited  States.
Thank you very much, Sir, for your
indulgence, :

SHRI - JOHN ©F. FERNANDES
({Goa)): Sir, this Special 301 has
been inveked against Tndia since 1991
when we liberalised our  eeonomic
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policies. and the US Government has
punished India, has taken punitive
measures against India, by suspend-
ing duty-free treatment to imports by
denying the GSP privileges to India,
In the instant case, developing eoun-
tries like Brazil, Thailand ang India
are brought on their priority Jst,

I would like to know whether any

diitive messures have been:  taken

¥ the Clinton Administeation 1D
this chse.

The maln irritane for the US, who
put the Special 301 on Indig,  is
Pegause they think these laws hasic-
ally apply 1o pharmeeeuticals, chemi-
cals, big-technological inventions,
methodg of egricultural and horticul-
ture, process of treatment of animal
and plant systems. I think the last
one is not very much justified. So
many of the Indian companies have
collsboration with foreign compan-
ics and I think they are justified in
having some apprehensions, In  our
country, we have also some reports
like the Report of the Hathi Commit-
tez regarding ‘'drugs to avoid duplicity
of trade marks In view of this, [
would Like to know whether they will
see to it that this Report is imple-
mented: Finaily, Sir, the Indian Cha-
mbets of Commerce hag mads  ifs
mind Mtewa that it will suppert the
Paris Convention. That Conventlen is
to accept the product patent. I wo-
uld like to know whether the Gov-
ernment also subscribeg to this
thinking. This is whar T would like
.to know from the hon. Minister,

THE VICE-CHATRMAN (SHRI
MD. SALTM): Shri S. P. Gautam.
Before Shri Gautam staris spesking,
1 think, the House will agree with me
if I request Mr. Jagesh Desai to
oocupy the Chair.

SOME HON. MEMBERS: Yes, yes.

[The Vice-Chairman (SHRI JAG-
ESH DESAI) in the Cheir]
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SHR1 SUKOMAL SEN. Sir, T will
be very brief. Before I put my ques-
tions to the hon. Minister, I would
like o meke a comment. Sir, when
the formier Soviet Union  collapsed,
many in the country were very jub-
iliaiit that “now we are going  to-
wards progress and democracy, now
everything ig freedom, and all dicta-
torships. have gone.” And, Sir,- when
Bush declared that he was going to
create a New World Order, what did
he mean by this New World Orders?
And what is the meaninig of callapse
of socialism in the Soviet Union? Sir,
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it is very clear that the United Sta-
tes have a law of their own — Sp-
ecial 301 and they are applying that
lpw against anoiher country, which
is India. 3o, the situyation is  very
clear ag to in what circumsgances the
Unjted States hag come out with this
attack on our couniry. Sir, what 1
would like to point out is that the
Government of the United States
have taken a unilateral action against
a big country like India, of course,
along with many other countries. Bug
among them India is the bjggest. And
now they want that our patent laws
should be changed. And in the name
of rewarding investors or scientific
inventions, . what the US wants is
that they want to patent science its-
elf. They want to patent the progress
of science itself, Sir, if our country
could not discover penicillin op Strep-
tomycin, it is not our fault because
under the colonial regime, etc, sci-
ence could not develop in our coun-
try. So, it was invented in
other countries, Now, we have to
buy their patents or what they pro-
duce at whatever cost they would
like to sell. It means, ; total ruining
of our country, And they want fo
monopolise science, And they want
to patent science itself. This is not a
new development. It hag been hanging
fire for the last three years, And
the Dunkecl Draft is also not 5 new
thing. It has been there for two
years. What ig the Govermment do-
ing about it? They speak with diff-
erent voices, sometimes. It is an
insult to the dignity of the country
and to the prestige of the country.
It is a nationa] isste. It is a new
way of imperialist attck on India and
on the Third World countries. This is
not being realised by the Government
of India and by those who are ruling
this country It is most unfortunate
that the United States dores to  th-
reaten us that they will apply this
Special 301 Legislation against our
country. Now our conntry is in a
great predicament unless the Govern:
tment makes its stand very clear.
What is this statement made by the
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hon. Minister yesterday? It is an
impotent statement against this
onslaught. What doeg it mean? India
showld tell the U.S.A_ that they have
ngo right to apply their law agajnst
us. We will produce the medicines;
we wil praduce he drugs as we have
been doing so far and we are pot
going to change our laws on patents,
Our patent laws are in the inteerst
of oyr country and we are not going
to change them to suit their designs or
to suit their economic interests, Why
should the Government not take a
forthright stand? Even with regard
to Dunkel proposals, the issue could
not be discussed jn Parliament. Twice
it wag raised and there was a motion,
Bu{ unfortunately the Government
was not serious and that motion co-
uld not be discussed by Parliament.
This is going to hamper our own
progress, Why ig the Government not
interested in discussing the Dunkel
propopsals? On the contrary, Uruguay
negotiations are continuing. What is
the stand of ouy Government? What
right has the Government got to sign
something there without the approval
of Parljament where the country’s
interest is involved?

I would, therefore, like to know
from the Minister whether he is
prepared to tell the U.S.A. that we
are not going to change our patents
laws because our laws shit our in-
terests and they suit the interests of
the Third World countries, Just to
suit the interests of the US.A., we
are not going to change our laws.
Will the Government take the cour-
age to tell this to the USA in a
forthright manner?

Secondly, about rthe Uruguay nego-
tiations, what is the stand of our
Government? You have never told
Parliament what stand yo1 are ta-
king althoueh the negotiations are
going on. We are absolutely in the
dark. We have not discussed it here.
Y want to know whether before fin-
allvy signing the Uruguay  negotia-
tions, ynu will discuss it in  Parlia-
ment, if not in this session, in the
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nexg session. [ wiuld like to have an
assurance gt you are not go.ng o
make any NOna; commitmeni m the
Uruguay Rouad of talgs without e
king Fartiament nto conildence ana
witaout the approva) of Parliame.t.
Are you prepared to commip yourso!
to this positign?

SHRI O, RAJAGOPAL (MADHY. .
PRADESH): 1 would like 1o ask &
sirajghtforward question from the
hon. Munister whether the Govera-
ment of India hag already taken Q
definiige stand on the Dunkel propo-
sals and whether the Minister 18
prepared to give an assurance — if
the Government has not already taken
a decision — thai they w:l come bo-
fore the House, take the House into
confidence and get the approval ot
Parliament before making any comi-
mitment on these proposals.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Now, the Minister
wil] reply to the debale on the wor-

king of the Ministry of Commerce
and alsg clarificationg on  Super
301.

SHRI PRANAB MUKHERJEE: i
am glad to have thig oppertunity oY
sharing my perception on some  of
the issues when the House decided o
djscuss the working of the Ministry
of Commerce. One way it Is reward-
ing to me in the sense that I am
replying to a discussion almost afier
13 years. /

SHRI SUKOMAL SEN: You
welcome,

SHRI PRANAR MUKHERJEE: If I
remembey correctly, in 1980, when 1
was the Commerce Minister, the
working of the Ministry was debated
in the House. After that, in 1981, it
could: not be taken up. Thereafter, I
was not in the Ministry.

are

PROF: SAURIN BHA’ITACHARY_A
History is being repeated after thir-
teen years.

SHRt PRANAB MUKHERJEE: 1
find a lot of changes. At the same
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lime, 1t Is & real privilege for me to
have this opporiun;ty of listening to
the Memoers ano knowing thewr con-
sidered views gn various issues which
are agitating their minds.

As I understand, during the co-
urse of this djscussion on the working
of the Minisiry, most of the Members
have raised certain basic issues, The
basic questions raised were: whether,
as a resuit of the policies pursued
by the Government, the coyntry is
being led into a debt-trap; whether
as a result of pursuing these policies,
we are giving a go-by to ouy concept
of sclf-rcliance; and whether the poor
performance in the case of exports,
particularly, this year, is going ta
jeopardise our balance of payments
posjtion seriously In that context,
not only while seeking clarifications
on the statement, but while making
their observations on the working of
the Ministry also, Members expressed
their concern on India being redesig-
nated as a priority foreign country
unded U. S, Special 301 legislation.

SHRI M. A. BABY: Mr.Vice-Chair-
man, Sir, with your permission....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr Baby, the
Minister has heard you patiently.
Let it be after his speech,

SHRI M. A. BABY. Sir, the pojit
is this. This is an important reply
being given by the hon. Minister, but
the treasury benches have wholly let
down the Minister,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): What cap be done

about it? It is neither in his hands
nor in my hands.
SHRI M. A. BABY. But for the

full strength of the Secretariat, the
Opposition and the watch and war.d
staff in the gallery, it ig empty. :![ is
quite unfortunate. Thig is a serious
matter. This shows the sOTt of com:
mitment and interest on the part of
treasury benches. This is a reflection.

1 am sorry to say that
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SHRI PRANAB sULLIOJER:
Sir, first of all, I wouwld lite v clart-
iy one poiat, 1'his 13 about vhe Dun-
kel text, Most of the Meinbers have
referred to it. I d$ not xnow how
I can do it here. In regard (o a discus-
sjon on the Dunkel text, [ had sent
a notice to the Fresiding Oflicer at
the beginning of the Session itself.

THE VICE-CHAIRMAN (8ilil JA-
GESH DESAI). It is our fauit

SHRI PRANAB MURDBEWSRE: Tae
commitment was given by my prede-
cessgr on the floor of the Houie thai
this issue would be discussed in the
House. Therefvre, at the bhegnning
of the Session itself, I had :ent a
notice seeking permission of the
House to raise a discussion. It is for
the hon, Members to decide. 1i is for
the Buysiness Advisory Cemmjitee to
decide how they are going ip do i,
what subject they zre going to tike
up. But if we are to be whipped here
ag if we are evading it or avoiding
it, it is not correct. This position I
want to make clear, At the heginn-
ing of the Budget Session, I sent a
notice secking permission to raise a
discussion on thig subject on the floor
of the House. Now, Sir, if the Mem-
bers so desjre, at any point of time,
we will be glad to share jour perce-
ption on the Dunkel text %ith  the
Members. I will be coming to this
aspect a little later.

In regard to the strategy andg the
poicy which we are adopting with
reference to export import policy I
would like to clarify this peint here
it wag said by cne hon. Member that
we were changing the policy. Dr.
Sivaji was making a big issue of it
I would like to point out that there
is no change in policy. Only certain
sections have been amended.  The
hasic policy remains the rame for
the period of five years. We do not
want ta have a switch off znd switch
on’ so far as internationsl trade p.oli-
cies are roncerned. At the same time
az we make » plan for the whole per-
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iod of five years, at the operatjonal
3tige, certain changes, additions and
alterations are required in the ann-
ual time-frame. Similarly, in the case
of Exim policy. It is worked out in
a longer time-frame of five years,
We make changes where amendments
are called for within the overall an-
nual timeframe.

Liberalisation can create an atmos.-
phere wherc we can take advantage
of certain situations. Liberalisation
itself is not going to yield any results
unless appropriate policies are worked
out, taking advaniage of the liberalis-
ed atmosphere, Why is it being
brought? From our experienge we
found that after going to a point we
cuold not go beyond that. Therefore,
it was considered necessary that in
certain aveas changes were called for.
Too much regulation, too much protec-
tion, was not going to yield results,
I would not mention the narae—hon.
Memberg are fully aware—a very
vital sector which enjoyed near mono-
roly condition for almost 2 decades.
It could not improve the quality of
its production, Also some protections
were given tfo fit by putting physical
constraint on import and by raiging
the tariff Both ways we wanted to
give protection to indigenous indust-
ries. In certain sectors they yielded
good results, lin certain sector they
could not yield good results Today
all of us have to recognise the fact
that the Government is not i a posi-
tion to provide the type of ' support
which the system called for, My
good friend Yashwant Sinha was there
for a short while but I know what tre-
mendous efforts he had to put in the
Ministry of Finance just to keep the
country's nose above the water level
and to ensuve that the country did not
hecome a defaulter, We reached that
stage, You may abuse anybody you
may condemn anyone, but by merely
abusing or condemning, the situation
is not going to improve. We reached
that stage, The question is whether
we should try to come out of that
stage or not. . .
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The second question which has to
be kept in view is, when you talk
about exporty cultuye, export culture
does not necessarily mean to earn
some foreign exchange, %t is impor-
tani, but at thg same time it indicates
that there must be improvement in
the quality of production. Production
must be competitive in terms of
quality, in terms of cost In the shel-
tered market simply it ig not avail-
able. In the sheltered market there
is ng urge for improving the quality,
there is ng urge for reducing the cost
of production by updating the techno-
logy because the manufacturers know
that the market is sheltered and what-
ever they produce will be bought,
Therefore, export culture basically in-
dicates that there should be an atmos-
phere of competitiveness and compe-
titive atmosphere cannot be createdin
a controlled and

regulated eco”
nomy, Thiz wag an issue
which was debated earlier,

A detailed debate had taken place and
[ am not going lo add anything more
to that. The simple point which I am
trying to make is that in this atmos-
phere if we want to achieve the ob-
jectives, we shall have ty prepare the
level ground, as has been very cor-
rectly pointed out, While preparing
that, unnecessary contro] and regula-
tions were to he removed. And if we
could do that, if we could
provide the level ground for
accesg to technology and other inputs
required to expand our production
base, there should not be any barrier
to have that access. That is the
policy which we are going to have and
that is the esscnce of the liberalised
policies.

Now in that context, in the export-
import policy of the current year and
for the full five years—it is true that
we have indicated this as the Deputy
Chairman  Planning Commission—I
have anafysed the situation, I have
made it abundantly clear that the type
of BOP siuation with which we are
confronted, if we want to avoid that,
then it is imperative oh our paT{ to
have export growth at the rate of
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13.6 per cent in volume termm and
import growth should be confined ‘o
8.6 per cent sg that ultimately at the
end of the tevmninal year and during
the Five-Year Plan period our exter-
nal suppert ag reflected in the current
account deiicit should not be beyond
1.6 per cent of the GDP. Assuming
tnose targcts, a basic question has
been yaised and correctly so. From
the performance of the current year
can we achieve this? Secondly, was
it a tall order to have growth of 13.6
per cent in volume terms oy 15 to 16
per cent growth in US dotdar terme,
was it too high impracticable and un-
realistic? My submission is, ‘apart
from the veguirement because if you
want to avert the BOP crisis thig s the
requirement, this is the bottom-line,
coming to {he ground realities, even
in the last three years of the Seventh
Plan our actual pevformance in ex-
port in US dollar terms was 17 per
cent, Thercfore to assume duning the
Eighth Plan period from April, 1992,
to achicve the target growth of 15
to 16 per cent, to my mind, is not
unrealistic, apart from the absolute
necessity of it.

Then, what is going {o happen if the
performance in the first year itself,
from Apvil to February, is 2.8 per
cent? Here 1 request the hon, Mem-
bers to Eo in a little detail into this
break-up and not come tp the conclu-
sion of mere 2.8 per cent. From
April to November the growth of ex-
port was 5.4 per cent, Unfortunately,
there were certain extraneous consi-
derations with which the trade policy
had nothing to do. Mt affected som=2
impartant areas like Bombay,
Ahmedabad and Calcutta. So, sud-
denly we found when the December
statistics came. that it came down
sharply., Thereafter, again some un-
fortunate incidents took place, and it
could not make up_  Uultimately, per-
haps, whep the March figure is avail.
able we may end up with three,
three-and-z-half per cent. That s
quite insignificant even keeping in
view the negative growth rate of the
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previous yecar. That is no
tion.

But there has been another factor,
and  simwtaneousty it came in the
Same year. Nearjy one-fourth of our
exporis are directed towards ithe ru-
Pee-payment area, almost 27 per cent.
During this period there was a shaip
decline to the exient of 65 per cent,
negative growth -to the exterit of 65
per.ceat in our export in rupee trade.
Therefore, even if tbere was some im-
provement of arowad 10.5 per cent
expory growth in general currency
arca, the sharp decline in the rupee-
payinent area could not make it up,
and; we had to settie at amodest
growth rate—not modest but 1 will
call it “a very small growih rate’—
i export for the first year. Bui (his
is not wunusual. Even if my friend.
Shri Yashwant bmha} looks ai the
figure he gave, he wiil lind that in the
firs, year of the Sixth Plan the export
growth was very law. In the. first
year of the Sevenih Plan there was a
negative grow.h rate sp far as export
is concerned. Somenow or other it
happened. 1 do not say that there is
a corcllary, but unfortunately, again
it happeped, but with the policy ini-
{iaiives and with the improvement in
the overall economic situation, we
have been able to make it up. But
we must put serious efforts. Without
cerious efforts it canpot be done.
Keeping that in view, as Mr. Sinha
ha; very correctly pointed out, we
are not having merely a global ap-
proach. We. haye identified the com-

satisfac-

mod 'ties. Thirty-four extreme focus °

areas have been identified where
there is high growth poteptiality, and
what type of necessary support ig re-
quired there, we are praviding. That
is the area where agyiculture can play
a very major role.

in the amended policy what I have
indicated is that we would likg to
provide certzip additional in‘entives
to export-oriented units related fo
agricultural products compared to ma-
nufsctured item. These export-orien-
téd unifs will be ablé to gell 50 per
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Cent of their products in domestic
tariff area apart from the concessiops
for machineries apd equipments
Wwhich will be required ‘or augment-
ing their exportable capacity. If we
can provide post-harvesting technn-
logy necessary for inirastructural sup-
port, including the refrigerated mode
of iransportation; credig inputs and
marketing inputs; then our farmers
can do wonders. Keeping that in view
the formation- of small farmers

forming consortia with  indust-
Ty, scientifre organisations, cre-
dit  institutions; private sec-

ter etec. is being worked out. These
farmens will have an integrated ap-
proach, the basic objective being en-
hancing the income generating capa-
city of the farmers and at the same
time producing enough so that we
have enough exportable surplus.
People are saying whether we are
going to dodge the domestic market.
We are the second largest fruit pro-
ducecrs, next to Brazil, We are  the
second largest vegitable producers
next to China. Nearly 38 to 35 per
cent of our productg are simply wast-
ed. They perish because we cannot
provide post-harvesting techpslogy to
improve self-life of these products.
So, if we can iptegrete this facility
and provide these inputs for arresting
the substantial percentage of wastage,
even if we do not haye any quantum
jump in the near future, we can
have adequate surplus to- help us to
overcome; at least in the. medium
term; the BOP crisig.

The second major point which has
been raised is that impert is
expanding and all sorts of
luxury items are beéing allowed
to be imported, It is true. The nega-
tive list of import is very short. But,
at the same time if you look at only
one item—consumer goods—that is in
the negative list. And the whole
range of items, which we domnot want
to import are put in the consumer
goods, Ttem is one title is one; but
the entire gamut of the areas of iteéms
which we do not want’'to import are
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covered by one item i.e. copsumsys
goods-,

lo respect of the objects ahout
which Mr. Sinha was talking; yes,
that ghould be the approach. Excep:
safety, security and environment, you
should allow it. We should not eyen
be shy of imparting and exporting
the same commodities. There is noth
ing wrong in export and import. Ex.
porting anion from Nasik to Gulf
. countries ig mare profitable than tak-
ing that onion to the eastern part
or instead of taking cereal from ine
western or (he northern region to the
north-eastern region it is more pro-
fitable to import rice from Burma or
from Vietnam  Therefore, there is
nothing. contrary or inconsistent :o
trading both ways i the game com-
madities. We can make profit th:t
way. International relations and in-
terpational trade does not depend
merely on our points of view. Always
there shauld be scope for accomms.
dation. Fer example, recently we had
to import some rice from Vietnam.
They wepe o give us some money In
respect of their debt. servicing. They
said that they could pot give us ip
cash; they could give in kind. They
had a surplus of rice and they said
we ghould take it. We had to take
it, Therefore, there is nothing wrong
in it. This type of situation always
demands accommodation, If you look
at the three years of imports, you
will find that non-oit import has not
increaseq substantially, For example,
I will give just eleven months figure
because for the current year, the fi-
gure for March has not come; that is
why I am compelled to give April fo
February figures and I am not taking
the rupee into account because in
between rupee fluctuation has taken
place, my unit is in U.S. dollars,
You can look at nop-oil imports. In
1990:91; it was dollar 16.61 billion.

In 1991-92 it came down. It was
$12.80 billion. In 199293, April to
February: it is $14.81 billion. Com-
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pared tu 1wpi-vz it is orore. But com-
pared to 1920-51 it is less i, U.S. dol-
lar terms, not ip rupee terms. For
indigenous oil production we have
made some projectiors. But if we are
to import more oil, we are to import
more fertilizeps or certain essemiial
items are to be imported, we cannot
ayoid it. But in respett of ather
areag, pon.vil impert is not expand-
ing. The same way some people are
apprehending that it is going to bhurt
them.

The question of dumpipg 18 again
coming, That is why we are making
institution:l arrangements. So long
we could not have an effective ma-
chipery. I do agree ip the Minigtry
of Commerce or in the Government
of India there was no effective insti-
tutional arrangement to prevent dum-
Ping because impoyt was restricted
both physically and by raising a high
tariff wall, Now when we are redu-
cing the customs duty, when we are
liberailising the imports; we felg the
need to create an antj-dumping me-
chanpism in the Ministry of Commerce
and it has since been created. An
officer has been designated. Normally
from the date of receiving the com-
plaipts; we are to finalise the reports
within a siipulated period. We have
already received complainis on
two items, Action has al-
ready been initiated, Shortly the
outcome would be made available.
Here we haye to think at what peint.
at what level we have to give protec.
tion. Today in mosg of the cases;
effective import duty is 85 per cent.
Do you weznt more? With the pratec-
tiop of 85 per cept impoyt duty, whe-
ther the Indian industry cannot pro-
tect themselves or nat. That is 3 mat-
ter which has to be decided. T do
entirely agree that in our duty struc-
ture, on raw materials and equip~
ment, the duty should be less and on
finished products the duty should b=
more. If there are any distortions in
cortain areas, thst should be corree-
ted apd corrective meagures shoald
be taken But at what level would
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You-like to give protection io the in-
digegous indusry; is a matter which
has 1o be seriously considered. When-
-ever there 1s 2hy complaint in Tespact
of dumpipg under the Customg Act;
-adequate proyisions have been mada
and we can initiate action under
those provisions, In fact, on two or
three items, we have already initiated
action. But sometimes it so happeng
that Indigenous industries to cover
their own inefficiency; make noiise
and wg have to look into it:

- I will mention two more points on
exports and then T will come to th2
Dunkel proposal and’ Special-301. It
hag been corregtly suggested that
States have to make some sacrifice to
Promote exports because they do pot
levy local taxes. They are to provide
the infrastructure, We are consider-
ing what arrangements we can make
so that they can be involved; in a
big way; for export promotion.

Members will be happy to know
that we havye initiated a Ceptrally.
sponsored scheme where we are going
to establish a high technology indus-
trial park to provide infrastructural
facilities to the export units which
will be located in those areas. Here
we are providing them not oply the
financia]l support at the ipitial stage
to create thoge parks but we will also
make arrangements so that they can
impose certain levies in those areas
and get some money to maintain
these assetg which they are going o
create. So some Centrally sponsored
schemes are being worked out. We
have already received some encourag-
ing responses from the State Govern-
ments. The question of quality has
been raised. Here also, you have to
‘think basieally, Simply by appointing
some inspectors you cannot improve
" quality. Quality cannot be improved
unless there is a total awareness, un-
fess there is quality consciousness. We
had all sorts of inspections, It did not
improve quality, It only  generated
corruption at various levels.  You
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. .should be aware that if your goods
are not of good quality, if your goods
are not of compctitive prices, there
will be no taker of your goods and
services in the external mavrket, Qua-
lity can be created only by creating
an awareness about it, by = making
people quality-conscious, by creating
conditions -where your goods will not
be sold, will not be accepted in the
international mavket, if they do not
come up tp acceptable standards.
Merely. by appointing some inspecting
agencies, T am afraid, quality cannot
be -created. Had it -been so, then, with
the level of control and with
inspections at various levels which
we have, staring from the export ins-
pecting agencies to varioug other re-
gulatory agencies, we could have be-
come the most quality-conscious Buf,
unfortunately, it has not taken place:
Infrastructural deficiencies are, of
course, to be rectified. And, I have al-
ready indicated one such programme,

Certain individual issueg like toba-
cco cxports have come up, What ac-
tion we are going to have in this res-
pect and the bilateral fissues which we
are having with China, are some
points raiged. Surely, I will look into
these things.

On the rupee-rouble arrangement,
Dr. Sivaji has mentioned that we are
paying the Soviet Russia through our
nose. It ks true. At today’s dollar-
rouble price, you have to pay substan.
tially more. But if you want to take
that figure into account, Dr. Sivaji
should bear in mind the fact that we
got our Bhilai Steel Plant the BHEL,
the Heavy Engineering Coropration,
all in Rs. 70-80 crores. This is not the
correct attitude. When we were in
need, they helped us., They provided
us assistance to build up the indust-
rial base; to build up the steel plants;
to build up our capabilitics in the
basic industry. Today, you want 1o
take advantage of lhs pesilion. Trat
created problems. For one yesr,
there was no trade. We have sorted
ottt this issue. I think ‘the House will
appreclate that they stood by us in
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i‘mes of our need and w2 have also
iried to help them, We do not want
10 take unduc advaniage of a particu-
Jor situation prevailing there at a
particular point of time. We have
rade an arrangemen' Tley have
agreed that the debt-service which we
are going to pay them, they will take
in the form of goods and services.
Therefore, exports worth Rs, 2400-2500
crores would be assured, But, unfor.
tunately, because of the change from
one system to another, dismantling
one system and creating a new sys-
tem is tdking time, Certain teething
troubles are there and exporters and
businessmen will have to bear with
us. But I do hope... (Interruptions).

PROF. SAURIN BHATTACHAR.
YA: Can you yield for a minute?

THE *VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Not now, Let him
finish. ’

SHRI MENTAY PADMANABHAM:
Sir, the Minister is coming forward to
answer any question put by hon.
Members.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): That will be after his
reply is over,

SHRI MENTAY PADMANABHAM:
After the reply is over, we may for-
get the points. That is the problem.

THE VICE.-CHAIRMAN (SHRI JA-
GESH DESAI): You note them
down. g

SHRI MENTAY PADMANABHAM.:
It is a quetion of action and reac-
tion,

THE VICE-CHATRMAN (SHRI JA
GESH DESAI): He hag listened to all
of us patiently, withoat interrupting.
Please hear him now.

SIIRI PRANAB MUKHERJEE: Sor-

ry, I am taking a little more time.
At the same time, I would like to
cover tha isy.es which have  been

raised. . 4
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Coming back (¢ Dupkel, I had the
privilege of having discussions with
the members ot various political par-
ties, 1 am also going to have discus-
sions with trade union yvepreseatatives
and farmers’ organisations. It is not
that we have accepted a position. So
far as acceptance is concerned, it will
depend on the decision of the Gov-
srnment. Till now, negotiations are
going on. I will just refer to three
major issues on agriculture. As re-
gards agriculture, it is being said that
if we accept the Dunkel text, then
aur suppoyt to our farmers for agri-
cultural development would be com-
promiged; our concept of food secu-
rity would be compromised because
guaranteed import of agricultural pro
ducts o the extent of 3 per cent will
have ta be ensured; subsidies will have
to be at the level of 10 per cent—

threshold level—and  patenting of
seeds will cause harm to the farmers.
I had explained it when I talked to
the representatiives of various politi-
cal parties. Let us take subsidies.
There are two iypes of subsidieg which
probably we give and that has been
accepted in the Dunkel text also. Pro-
duct specific subsidy and non-product
specific subsidy. Product specific sub._
sidy we are giving on about 21 or 22
agricultural items and the rate of sub-
sidv is being determined from Sep-
tember 1985 the date from which the
negotiations started and we find that
excepting three items—tobacco, sugar
and groundnut—in all other items, our
subsidy is much less than 10 per cent
and the aggregate measurement sup-
port, by the mode of computation
which they have accepted, will be 5
per cent to 6 per cent while the thre-
shold level is 10 per cent, Now, some-
body may say that our computation is
not correct. I am prepared to sit with
experts. I am prepared to sit with
other  people, those who have a
different mode of computation. So it
can be worked out, !

Sg far as the non-product specific
subsidies are concerned, there too
you calculate the type of support
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adeh you are giving in the form of
subsidies on intevest for agricultural
credit, subsidies .to  the electricity
charges and water charges, Aggregate
of these are not coming to more than
5 per cent to 6 per cent, Therefore,
the threshold level is 10 per cent and
l.igre too, there is a provision that in
the case of those who are resource-
éom‘ farmers, according ty their stand
ard, the subsidieg given to them
will be excluded. But we have not
é'xcluded them. For our purposes, we
have taken them into account, The
total amount of subsidies which we
gre providing—] made some calcula-
tions—if you take the State Budgets
and the Central Budget, our agricul.
tural subsidic: should have been 15,000
crores .to 20,000 crores of  rupees.
We are not giving that much of sub-
gidy anywhere. Thercfore the ques-
tion of saying thai our subsidies will
go down_ is not barme out by facts
But here also, I am subject to correc-
toony I somebody: has any  otaer mode
of calculation and computation, we are
prepared to sit wiih him and examine
it ang if we are wroag, we will cor-
rect it and this is the understanding
we have given to them,

In respect of guaranteed import, so
long as India is going to have the
balance of payments problem, there
will be no-obligation to import, In
respect of the patenting of sceds, far-
mers’ rights, researchers’ rights na-
turally occurring genes, patenting of
those micro-organisms, we have made
it abundantly clear that our stated
position iz that it will be difficult for
India to accept this, And this paint
you will have to keep in view that
most of the Latin American countries,
the entire ASEAN group, the EEC
they want the quick conclusion of
Uruguay Round of talks on the basis
of the Dunkel text Nobody wants to
reopen it, The United States of
America wants to reopen it to suit
their convenience, We alsg want to
reopen fit because we want to  get
some advantages from the MFA on
textiles because textiles integration is
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taking place at later years and we
want the integration in the  earlier
years because we have competitive
advantages in textiles. We want pro-
tectiion for plant variations, micro

. crganisms, patenting of seeds etc. in

the Dunkel text We want to make
8§00 p..
it clear that in the legal text, and

the final position is yet to be taken,
What did I suggest when the idea of
JPC came? When the
JPC comeg, Indian Parliament, the
sovereign Parliament, takes a firm po-
sition and if it is expressed fn the form
of a Resolution, then which negoiator

would have the right to go beyond
ihat brief? Yovy positez is rizlea.
There will be no flexibility, There

will be no manoeuvrabiiity, because
when the highest sovereign body- of
the country formulates its views and
gives that brief to the negotiator, the
negotiator cannot go beyond that
brief. But you should have the flexi-
bility in international megotiations.
Multilateral negotiations. woulg be
extremely difficult if there is no flexi-
bility once Parliament takes a position
then neither the Government nor any
subordinates of he Government can
go and make any changes fin that. The
Parliament of India will have to take
a view at the end. There{ore, what
we suggested is, our concern -should
be expressed, it should be debated in
Parliament it should be debated out-
gide Parliament The concern of India
should be expressed so that our nego-
tiators would have larger flexibility,
that Indian Parliament may accept
it or may not accept it, that
Indian  Parliameng feels  vtry
strongly on this particular issue, That
would strengthen the negotiating cu-
pacity and competence of the negotia-
tors. But once you have taken a sta-
ted position, either fin the form of a
Resolution or in the form of a recom-
mendation, it will be extremely diffi-
cult to come out of that position; not
only difficult but it' would be impossi-
ble to come ocut of that. You cannot
come out. So this'is the position we
have to keep in view.
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In respect of other patenting laws,
in my statement 4 have suggested
what should be our response to Spe-
cial 301, What I have suggested is,
even in the patenting there should be
a combination of both the elements,
rewarding of the inventors and at the
same time meeting the requirement of
public interest. And that is the com-
promise we would like to have But
the point wlich we have tg keep in
view is that already varlous countries
have taken a position, Under the
lradership of Argentina's President,
37 countries have written to the Jap-
anese Prime Minfister and the Ameri-
can President that they want to have a
~ueccessful conclusion cof the Uruguay
Round of discussion on the basis of
the Dunke] text. Thay questios is; does
he take that pogition? Does he want
to reopen only in respect of agriculture
or subsidies on agriculture between
FEC and America? Asian coutitries as
a group have taken this strategic po-
silion that they want this. And, the-
refore, it is not that all the 108 coun-
tries talk and discuss jt. Some of thc
countnies should negotiate some dis-
cussiong, But at the same time I think

~we should have larger discussions.
The countries should clarify our posi-
tion because that is going to affect our

interests.  Surely, nobody would
like to have any such thing.
Coming to Spedial 301. ..

SHRI JAGESH DESAT; What

ahout medicineg?

SHRI PRANAB MUKHERJEE: No;
I said that the Patenting Act is an
area where we have real difficulty 1
have no hesitation in saying that and
T share it with my colleagues repre-
senting various political parties,

Even China has amended that Act
in order to have aceess to GATT
because in your trade relations either
you will have t; go through the mul-
tilateral route or you will have to go
through the bilateral rotee. And when
vou have bilateral tvelations, what is
vour strength? Our export to EEC
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countries as a group fs almost 30 per-
cent, another 26 or 27 per cent with
erstwhile Sovier Russia or rupee-pay-
ment area, 15 ta 16 per cent with the
United States and about 13 to 14 per
cent with Japan. Suppose we do not
go through the multilateral fora, then
these are the countries with which
we will have to go for bilatera] arran-
gements and all of them are economi-
cally powerful compared to India,
Therefore, in the bilateral negotiations
arm-twisting could be there and act-
ually it happened in the case of China.
That is why China wants to be a
member of the GATT. In its anxiety
te be a member of the GATT it has
also amended its patent law, So, we
have expresied ocur concern and this
is the area where we would like to
protect our national interests as far as
possible. I don't mind if the Members
of Parliament express their views
very strongly because that will also
have some impact, But at the same
time we c2n not completely ignore
the reality that in the international
fora we are onc of the players, we
are not 'the player’. Now I come (O
Specia] 301.

PROF. SAURIN BHATTACHAR-
YA: Ave we the actual players or
‘reserves'?

SHR] PRANAB MUKHERJEE: No,
no we are players. These things you
ar2 telling me for the last 15 or 20
yesrs. When I borvowed money from
the IMF, almost in the same langu-
agz with the same introduction, I was
criticised om the floor of this very
House.

PROF. SAURIN BHATTACHAR-
YA: Today 1 veferred te that.

SHRI PRANAB MUKHERJEE:
Nene of you at that poiint ¢f time,
c.uld believe that a situation may he
created where we may not require the
last instalment and every time it was
pointed out that it was true, I do
agree with the statistics quoted by
Mr. Yashwant Sicha in respect of
export asd import imbalance. But
there too, you will final that in 1985
our trade gap was about Rs. 8000
crores and after moving up and down
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in the terminal year of the Seventh
Plan again it came arcund that. So,
there iwas some pattern. 'In certain
areas, you will notice,” because of the
“wil crisis our balance of payments
" situation - is in a delicate stage.
" Whenever there is a ‘major oil erisis
it affects' our BOP areas. At one
point of time 75 per cent of our for-

eign exchange was spent only to
import what we wused to call ‘the
three Fs'—food, fuel and fertilizer.

Now food import is not needed, but
fuel and fertilizer are there. For a
. short while we had the advantage that
" our import requirement of hydvrocar.

bon sources of energy come dowh
from 65 per cen{ or 66 per cent to
less than 50 per cent. But that was
for a short while, T think it was poss-
ible botweep 1982 and 1984-85; other-
wise that is difficult.

Now coming to the point of India
being re-designated as priovity foreign
‘country under Special 301, this is for
‘the third consecutive year that thls

is happening. Now in respect of wor- -

king out gz detailed strategy, they
_have not yet announced any punitive
action., They have appointed a task-
force. That task-force is going to
_determine what punitive action they
would like to take For example, in
1992 they withdrew the GSP and the
value was ahout 60 millicll US dollars,
_In other words, Indian exporters in
" those areas had to pay duty worth
60 million US dollars. So far we
have not heard much from the phar-
maceutical industries. So, I  think,
they have profit and they have been
able to absorb it or, perhaps, it may
be - that they are making some con-
sideration and making some hbalance,
whether by making noise for the
withdrawal of the GSP or continua-
tion of the existing patent law, which
would be beneficial to them, I don’t
know But we have not heard much
noise from that sector when the GSP
‘was withdrawn, Now here, too, the
GSP wasa given by the country. These
are certain areas where the country
can give some facilities and concesg-
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ionsg to the developing countries. In
our anxiety we should not forget that
the USA is a  leading partner in
trade and investmeng. The
USA has the largest investment and
technijcal collaboration with us, As an

individual country nearly 16 per cent

of our trade is with them_. There-
fore, we have stated our position that
the issue should be sorted out at the
multilateral level and unilateral ac-
tion at thig stage is not warranted.

When the discussions are going on
at the multilateral level they should
not have taken this unilateral action,
But the question of retaliation or

e

what strategy we are gatng ta adapt '

or what individual action we are go-
ing to take will depend on what puni-
tive actions they are going to take.
So far as 1992 is concerned, they with
drew the GSP, They did not go be-
yond that  But are they going to
have some punifive duty in respect of
certain other items? Certain items,

exportable items, they can bear. But
if you withdraw your GSP on certain
items, they cannot bear to that ex-
tent becauge their expors would be
affeced. Therefore, thisx is a matter
on which 'T think, we shall have to
discuss and explore the possibilities
of settlement which would help us.
I am hopeful that it would be possi-
ble to resolve the crisis. I would not
say ‘crisis’. T shall call it ‘impasse’

which has been created as a regult
of that. But it is true, I do agree.
It is true that it hias emerged. This

seenario is emerging. Tt is no use tel-
ling them in how many areas they
have violated and they have tried to
enforce their own national law. Japan
can do it because Japan hag certain
advantages At the same time I can
remind my hon_ friend Mr. Yashwant
Sinha—I was an eyewitness—when
the question of general capital fincre-
ase in the Fund-Bank came, Japan
wanted to have a higher share in the
general capital increase., The USA
put pressure to sort out another issue

at the multilateral level, Therefore,
it is not unknown, This cannot be
desirable, But this is not unknown.
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This is not uncommon. Sometimes it
happens. We shall have to live with
it. In that given situation we have
to see how best we can take advantage
of 1t. I don’t have the privilege of us-
ing very strong words as the hon.
Members have, That is why I had to
be cautious. I don’t know whether it
is potent or impotent but the fact is
that we have been able to express our
views.

SHRI YASHWANT SINHA.:
have ty be potent on patent,

You

SHRL PRANAB MUKHERJEE: 1§
have to be both, I am refevrring to Mr.
Sukomal Sen. He degc-ibed the state-
ment ‘° as an  impotent statement.
That i3 why [ am saying mere
strong words are not going to help us.
We have to sort out these issues be-
cause certain other countries have
been designated, I do hope that it
would be possible to resolve the issues,
At the same time we want to streng-
then the multilateral] arrangements
because from our experiences we have
seen, particularly in the case of India
which is a founding member of the
GATT and all other UN families, that
we have received more advantage
from the multilateral 1route than
through the bilateral route. With
these words I thank vou. Mr. Vice-
Chairman,
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PROF. SAURIN BHATTACHARYA
The Minister said in reply to Mr. Siva-
ji that we should not forget that the
USSR helped us in building our in-
dustrial set-up and i4 is a repayment
thereto. My only submission to him
would be that it is the dismantler of
the USSR who are now receiving the
gratitude for that. Perhaps that as-
pect did not come to Mr. Mukherjee’s
mind because even later he said, in
the present-day context it is Soviet
Russia, It i1s not Soviet Russia now.

DR, YELAMANCHILI SIVAJI: In
the course of his reply, I expected the
Minister to settle claims and counter-
claims with China go that we cdan re-
store our trade of tobacco,

THE VICE-CHATRMAN (SHRI
JAGESHE DESAI): That comes under
the Finance Ministry.

SHRI PRANAR MUKHERJEE: I
think claims and counter-claimg can
Lo settled not compromising our own
interest,

THE VICE-CHAIRMAN (SHRIL
JAGESH DESAT): The House stands
adiourned till 11 A M  tomorrow.

Th~ House then adjourned
at fifieen minutes past eight
of the clock till eleven of the
clock on Wednesday, the 12th
May. 1993.



